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SHRI LOKANATH MISRA (Orissa!: He
must have known the information. I the
Home Minis.er coming?

THE DEPUTY CHAIRMAN: He is
coming.

SHRI BHUPESH GUPTA: Let us have a
look at the new Home Minister.

SHRI P. S. NASKAR: You have already
had a looK at him, Mr. Gupta.

SHRI BHUPESH GUFTA: Old furniture
in a new place.

THE DEPUTY CHAIRMAN: Mr. Mani.

MOTION RE STATEMENT IN CON-
NECTION WITH DEMONSTRATION
NEAR PARLIAMENT HOUSE ON
NOVEMBER 7, 1966.

SHRI A. D. MANI (Madhya Pradesh
Madam Deputy Chairman, I beg to move the
following motion:—

"That the statement in connection with
the demonstration near Parliament House
on November 7, 1966, made in the Rajya
Sabha on the 10th November, 1966, be
taken into consideration."

Members of the House are aware Uiat the
demonstration which took place opposite
Parliament House on the 7th November has
shaken the confidence of the people in the
effectiveness of parliamentary institutions.
These demonstrations have received very
unfavourable publicity abroad and one of my
friends informs me that he was rung ip by a
number of persons in the United Kingdom
who asked him whether Parliament House had
been occupied by the demonstrators. A
number of people in the United States also
feel that perhaps the kind of democracy that
has been brought into existence in India
during the time of Jawaharlal Nehru may not
survive. it it quite clear that India has passed
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from the stage of parliamentary di = cussion to
the era of morchas and demonstrations.  On
another occasidn, when the students'
disturbances  were being discussed in this
House, I that Parliament v/as ceasing to be an
effective forum for the discussion ot national
questions. Now, the discussion of national
questions has  been taken on to the streets and
demonstrations, people find, are far more
effective than cut 'notions and amendment '
moved on the floor of Parliament. Thi, is an
unfortunate feature because it I was our
pride that we, in Asia, have I tried to work out
successfully parlia-] mentary institution.?. 1
may recall in |  this connection that Lord
Morely as far back as 1907 had expressed
the I view that he did not think that the 1
British type of parliamentary democracy
could be rooted in the Indian soil. And Mr.
Churchill  throughout his life held the view
that it was not possible to work out
parliament institution in our country.

SHRI AKBAR ALI KHAN (Andhi.
Pradesh): That was the view of th who did
not want to give freedom to India.

SHRI BHUPESH GUPTA (West Bengal):
Now that you have got freedom, you kill it.

SHRI A. D. MANI; When the Inde-
pendence Act was passed by the British
House of Commons, Mr. Churchil
prophesied that in about twenty years' time
there would be a complete break down in
India and that there would be rioting and
slaughtering all round. We did not expect
that we would give justification for this most
dire prophesy. 1 may agree with all that Mr.
Churchill had said, for these events have
shown that unless a strong Government
comes into existence in India, which is
capable of commanding not only the loyalty
but also the confidence of the people, it may
not be possible for us to meet here under I
present Constitution. The quest I arises, who
is responsible for the steadily deteriorating
Jaw and order situation in India, I do not
want to cast any
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reflections on the present leaders of the
Government. Mrs. Indira Gandhi is bearing
manfully, if I may use that word in connection
with her, the responsibilities of
administration, but somehow the country has
come to feel that there is no effective
learedship in the country. I am glad that the
Prime Minister has come at this stage of the
debate. Unfortunately, during the last few
months th, centre has been weekend and we
have seen a drift of power from the Centre to
the various States. We have seen also a
repetition of an ©Id episode in Indian history

L

SHRI BHUPESH GUPTA: To the various
syndicates also.

SHRI A. D. MANI: Syndicates also. We
have also seen a repetition of an old episode
in Indian history during the Moghul rule
when the Moghul empire cracked in India and
the provincial satraps carried on the adminis-
tration in the name of the Moghul ruler. I
would like Mrs. Indira Gandhi, the Prime
Minister, to take note of these very serious
developments in connection with the
evolution of parliamentary democracy in our
country. It has also been felt that in many im-
portant matters the Government is not able to
offer effective leadership. I may mention here
that on the question of devaluation not one
Minister of the Central Government, so far as
I know, has addressed public meetings in any
part of the country. Now, what happens in
Britain. If there is a wage-freeze or if there is
a price-cut, the Prime Minister goeg to the
constituencies and defends the Government's
decision.

SHRI B. K. P. SINHA (Bihar): Madam, is
the hon. Member speaking on some motion
put in his name or is he giving a general
lecture on parliamentary democracy?

SHRI BHUPESH GUPTA: He is ad-
vancing on to the motion.

SHRI A. D. MANI: I am only mentioning
it as a prelude to what happened on tha 7th of
November.

[ 16 NOV. 1966 ]

about demonstration 1428
near Parliament House

THE DEPUTY CHAIRMAN: You have
twenty minutes.

SHRI A. D. MANI: I want to speak for five
minutes more. If I had known it I woul”® have
cut all this introduction. The Mover of the
Motion has got half an hour to put forward his
poit of view. I do not want to claim my
constitutional right under the rules, but then I
would like you to permit me to speak as much
as I can within twentyfive minutes. There had
also recently been the reported resignation of
Mr. Sachin Chaudhuri and the resignation of
Mr. Manubhai Shah, which were immediately
withdrawn and at one stage we were
wondering whether Mr. Nanda was going to
continue as a Minister. All these uncertainties
show that there is no effectiveness in their
policies.

THE DEPUTY CHAIRMAN: Do all these
things refer to your motion?

SHRI A. D. MANI: I would like to go on
developing this point. On the question of cow
slaughter, the Government does not know its
own mind.

SHRI B. K .P. SINHA: It does.

SHRI A. D. MANI: For example, the
Union Ministry of Food had issued
instructions to the States not to enforce the
ban on cow slaughter. Some years back, in
pursuance of a decision of the Supreme Court
in a certain case, where the cow slaughter
banned by Madhya Pradtih and Uttar Pradesh
was challenged by the butchers, the Supreme
Court held at that time a total ban on the
slaughter of the buffaloes, bullocks and cows
which were not capable of yielding milk or
worth as breeds or work as draught animals
was unconstitutional and unreasonable. The
Food Ministry also set up a Committee in
1954 which recommended that a complete
ban on cow slaughter would tend to increase
the number of cattle and jeopardies the well-
being of our limited number of cattle capable
of yielding milk. The Committee felt that an
increase in the number of such
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[Shri A. D. Mani.]

cattle would lead to a diminution of food
crops. The Committee also said that a total
ban would not be in the best interests of the
country. I am a vegetarian. I have tried to be a
non-vegetarian and I have failed. I do not
belive in the killing of any animal, but if the
Government want a total ban to be put on cow
slaughter, they must follow a consistent
policy. This has been the policy laid down by
the Food Ministry. It has also been favourably
commented upon by a Ford Foundation Team.
In spite of the clear, past indications of the
Food Ministry, that a total ban was not
necessary, the Home Ministry issued a
circular ...

SHRi BHUPESH GUPTA: That is due to
the bovine intelligence of the Minister.

SHRI A. D. MANI: Because of the
elections, not because of bovine intelligence.
They issued a fresh circular to various States
saying that a total ban on tow slaughter should
be brought about and the Home Ministry, I
understand, is already contemplating the
introduction of a Bill to ban cow slaughter in
‘he territorial limits of the Union Territories.
(Interruption)-There is a ruling by the
Supreme Court, it cannot be set aside.
Madam, all these show that the Government
does not know its own mind on many matters
including the very important question of cow
slaughter. When this is the state of mind of
the Union Government on a very vital

question on which they have issued
instructions to the various State
Governments—and there has been an

announcement which wa; made by Mr. Nanda
in the other House the other day—the
question arises who is responsible for these
demonstrations. + have been trying to read the
various journals which have commented on
the demonstrations and given information on
the subject. The "Link" magazine, for
example, claims that R. S. S. volunteers and
Jan Sangh workers were found in the
demonstrations, and I understand from Mr.
Vajpayee, who produced before me a
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pamphlet, that this was organised by a Sangh
for protection of Cows. Whatever it is, I
would like to say this, with great respect to
Mr. Vajpayee for whom I have got very high
regard, that the persons who took part in these
demonstrations did a disservice to this
country. They should have understood that a
serious situation would develop if on an issue,
which is capable of arousing religious
sentiment, a big demonstration was taken to
Parliament House. Unfortunately the persons,
either the R, S. S. or the Jan Sangh, who had
taken part in these demonstrations in an
individual capacity, have not served the
country well. I know the R. S. S. leader, Shri
Gol-walkar, for the past thirty years as a
resident of Nagpur. I have known him' for a
long time, and whenever the R. S. S. or the
Jan Sangh has organised demonstrations of its
own, there has been no disturbance, but they
should not have got themselves mixed up in
those rowdy demonstrations that took place
near Parliament House.

Madam, I would like to say further that the
Home Minister has tried to blame the services
for their inability to handle the situation in a
way which would commend itself to the
approbation of Parliament. Madam, I would
like to say here that since 1900 not even in the
days of the British has the British
Government tried to hold any civil servant
responsible for any action taken by
Government. I do not remember one case in
the old Central Legislative Assembly when
the Home Member stood up and said "I was
not responsible for it, my Secretary was
responsible."

AN HON. MEMEF.R: He had charged the
Prime Minister.

SHRI A. D. MANI: I would like to remind
you here that Mr. Herbert Morrison in his
book "Government and Parliament" mentions
his own view about this matter, which applies
more or less to Mr. Nanda. He says;

"Indeed it is my experience that if the
Minister in-charg, knows
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what he wants and is intelligent in going
about it, he °&" command the support of his
civil servants. Th, kind of Minister who is
most tiring to the officers of a department
is the Minister wno does not know his own
mind and cannot make it up. If the policy
of a department is heavy ,nd vacillating
ineffective, it is after all the responsibility
of the Minister and it is quite as likely to be
his fault as that of his civil servants."

Madam, Mr. Nanda is a man of character
but he is also known to be a very weak man,
and a weak man with character can be worpe
than a wicked man without conscience.

SHRI SYED AHMAD (Madhya Pradesh):
You say that after Mr. Nanda has gone away.
You never said any such thing about Mr.
Nanda while he was in power.

SHRI A. D. MANI: We never had a
demonstration of that kind 1a* year.

SHRI BHUPESH GUPTA: Ministers make
sensible statements after their resignation; ;0
does Mr. Mani's speech also.

SHRI A. D. MANI: 1 would also like to
say that Mr. Nanda says in his letter to the
Prime Minister that some cricular which he
wanted from the officials of the Home
Minister were supplied to him only on that
day. Mr. Morrison again says:

"Occasionally however something may
go wrong or the Minister may be badly
served. If a "~ take is made in a
government department, the Minister is
responsible even if he knew nothing about
it until, for example, a letter of complaint is
received from an M P. or there is criticism
in the press or a question is put down *°°
a5 wer i, the House. Even if he has no
personal  responsibility ~whatever the
Minister is held responsible. He will no
doubt criticise  whoever is
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responsible in the department in mild terms
if it is a small mistake and in strong terms
if it is a bad one, but publicly h. much
accept responsibility as if the act were his
own."

SHRI B. K. P. SINHA: Whom the hon.
Member is quoting?

SHRI A. D. MANI: Mr. Herbert Morrison.

SHRI B. K. P. SINHA: Are we still in the
British Empire?

SHRI A. D. MANI: It is patterned on the
British system of Parliament. Mr. Nanda says
that he wanted the political side of the Home
Ministry to be changed. I do not know what
political side he means. Does he mean the C.
B. I, the Vigilance?

SHRI BHUPESH GUPTA; There are
syndicate groups. He means, "I do not have a
proper group."

SHRI A. D. MANI: Why are you speaking
for Mr. Nanda? He can speak for himself.

SHRI AKBAR ALI KHAN: Do you accept
his interpretation?

SHRI A. D. MANIL: No. What is the
political side? The Home Ministry has got the
powers of surveillance of political parties and
political leaders.

SHRI BHUPESH GUPTA: Don't we
know" that?

SHRI A. D. MANI: Very often these
powers are misused. The time has come for
the Prime Minister to consider whether the
post cf Home Minister should be held by a
fanatical party man. In the office of Home
Minister a certain judicial attitude is wanted,
particularly vvhen Mr. Nanda says he wanted
the political side of the Home Ministry to be
changed or altered. It means that he was
finding that the powers he had in respect of
surveillance were not adequale.
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do with the disturbances or with cow-

Madam, I am' very sorry that Mr. Nanda
has not accepted responsibility for these
events, and I would like to mention here that
not only Mr. Nanda but the entire Government
is responsible for what happened On the 7th of
November. Madam, it has been said that the
police force and their officials concerned with
the handling of the disturbances vver®
ineffective. I am afraid that in regard to this
matter the Home Ministry as well as the Delhi
Administration wero not careful about taking
adequate precautions against the disturbances.
The Lieutenant Governor, Mr. Jha, said as a
post-mortem report that in view of past expe-
rience of th, Communist Party in Hariyana
demonstrations and the assurance given by the
organisers of the anti-cow slaughter
demonstration he did not expect violence on
such a scale. He expected violence but not on
such a scale. Were precautions taken even in
regard to controlling violence on a small scale
On that day I was one of the two who went
with Shrimati Sha-kuntala Paranipye outside.
We had our share of the teargas and all the
time I was asking her when she came to see
me whether she was weeping. She said she
had teargas, and I went out to see what the
sample of teargas in Delhi was. The teargas
could come right up to the gates of Rajya
Sabha-Even in regard to police precautions on
that day persons with explosives, with bottles
of sulphuric acid entered the All India Radio
office. Thev were allowed to do so. The Gov-
ernment should have taken steps to see that the
vital installations are safeguarded on that day.
The radio station is more or less the mouth-
piece of Indian democracy. Whenever
dictators have attempted any coup, they have
always tried to seize the radio station first. No
adequate precautions were taken. The houses
of many persons were subjected to vandalism.
A leader like Mr. Kamaraj Nadar was asked to
get out and people were shouting, "Where is
Mr. Raghu Ramaiah?" It is not that Mr. Raghu
Ramaiah had anything to

slaughter or with the ban on cow-slaughter.
They wanted the Ministers to get out and face
the public. I afraid whatever Mr. Jha might
say, the precautions taken on that day were
totally inadequate. It has also been said by
Mr. L. P. Singh, again after another post-
mortem report, that the Home Ministry had
expected the disturbances and taken
precaution to deal with the situation. He
claimed that the disturbances were controlled
within one hour. Were they controlled within
one hour? There was a complete breakdown
and paralysis of law and order . . .

SHRI BHUPESH GUPTA: Impeach
this man.

SHRI A. D. MANI: There is one warning
which I want to utter here. This
demonstration .

SHRI BHUPESH GUPTA: Mr. Chavan,
kindly note it .

SHRI A. D. MANI: It is a very bad portent

SHRI BHUPESH GUPTA: .... because we
are told that he is your favourite, I hope he is
not.

SHRI A. D. MANI: It is a very bad portent
because if these demonstrations are allowed to
continue, a day may come and I mentioned it
in another connection—when the Ministers
will be pulled out of their houses, when
people will invade the precincts of Parliament
House. In our effort to put down these
disturbances . . .

SHRI DAHYABHAI V. PATEL (Gujarat):
He is giving suggestions to those people.

SHRI A. D. MANI: .... We should also be
quite anxious to maintain civil liberty in the
country. The right of demonstration is a
democratic right of a free nation. We should
not, in our frenzy to see that law and order is
maintained, create circumstances which will
lead to the emergence of a Police State
because a Police State will be a complete
negation 0* all that we have stood for



1435 Motion re statement

during the last 18 years. We would like
reasonable restrictions to b, imposed on
persons who are likely to indulge in
violent'demonstrations. It has been argued
that there should be a ban within a one mile
radius of Parliament House . . .

SHRI BHUPESH GUPTA: Two miles.

SHRI A D. MANI: Two miles radius. Mr.
Patil said that a circular was issued some
years ago. Mr. Nanda was trying to get a copy
of it but he could not get a copy. I would like
to say this that New Delhi houses the
missions and residential houses of various
foreign embassies. Parliament House is in
New Delhi. There should be a right of
demonstration. But I would not like the right
of demonstration being exercised during
Parliament sessions in Delhi. It is quite
necessary that in New Delhi
(Interruptions)

SHRI BHUPESH GUPTA: What for is it?
(Interruptions).

THE DEPUTY CHAIRMAN: Order,
order.

SHRI A. D. MANI: I am trying to put
forward something. He wants to change my
view. I cannot do that. I am' prepared to say
that the right of demonstration should be
there. We should not restrict the right even in
the New Delhi municipal limits. But during
Parliament sessions, in view of what has
happened, there should be no right of
demonstration during a Parliament session
because we do not want this extra-
constitutional pressure to be put on
parliamentary institutions in order to make
them conform to a certain decision which the
public wants. The second point .

SHRI MULKA GOVINDA REDDY
(Mysore): It is only to rouse

SHRI BHUPESH GUPTA: Next time the
Opposition will not vote for you for the Rajya
Sabha, (interruptions) .
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SHRI A. D. MANI: I would also like to say
that in regard to public demonstrations, the
Ministry concerned or the officials concerned
should ask from those who organise tfhese
demonstrations for some kind of a
satisfactory assurance that there would be no
violence. We have got a right to ask .

SHRI AKBAR ALI KHAN: That is not
enough.

SHRI A. D. MANI: If necessary, a public
law should be passed for this purpose to see
that some kind of assurance is given and that
the responsibility is fixed on those persons
who take part in the demonstrations.

The third suggestion that I would like to
make is this that we should not, in the guise
of putting down demonstrations, try to
victimise political parties.

SHRI BHUPESH GUPTA: Yesterday, Mr.
Chavan victimised.

SHRI A. D. MANI: Last night at 12.00 I
was rung up by Mr. Rajnarain who said that
policemen had come to his room and that he
had been .

SHRI BHUPESH GUPTA: Mr Chavan,
you have done it.

THE DEPUTY CHAIRMAN: Order, order.
Let him finish, His time is up.

SHRI A. D. MANI: He said that he tried to
ring up Dr. Zakir Husain, our Vice-President,
and inform him that he had been arrested. He
said that he had been arrested, that he had
done no offence, and because he “as sympa-
thising with the student leaders and Mr.
Bhupesh Gupta was with hire »t that time
talking to him .

SHRI BHUPESH GUPTA: No, no. I was
not there at that time, earlier.

SHRI A. D. MANI; He was done the
singular favour of not being arrested with Mr.
Rajnarain, despite the extreme leftism of Mr.
Bhupesh  Gupta Mr. Rajnarain  was
arrested.
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[Shri A. D. Mani.]

Madam, these demonstrations should not
be used as a pretext for curbing the
activities of opposition political parties

SHRI BHUPESH GUPTA: Yesterday it.
was done.

SHRI A. D. MANI: The elections are
coming and it is necessary that all the
political parties must have an adequate
opportunity of putting forward their points
of view before the electorate and I do hope
that as a result of these changes which had
taken place, a stronger Government will
emerge in Delhi. [ would like to remind Mr.
Chavan . . -.

SHRI BHUPESH GUPTA: But it must
be democratic.

SHRI A. D. MANI. W, have got the vivid
memories of the past of the British rule. In
Bombay there was always one slogan before
the British rulers at that time: "Govern or
get out". And 1 would like to repeat it here
to this independent Government—the time
has come for them to save parliamentary
democracy. You govern or get out.

SHRI ABDUL GHANI
Madam, I move:

(Haryana):

1. "That at the end of the motion, the
following be added, namely:—

'and having considered the same,
this House is of opinion that
Government should forthwith—

(i) institute a judicial inquiry by a
Supreme Court Judge into the
incidents of November 7, 1966;

(ii) impose ban on cow-slaughter,
and to meet the consequent
economic losses, nationalise all
religious funds and levy a suitable
tax on cows;

(iil) pay full compensation to
affected persons and organisations?"

[ RAJYA SABHA ]
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SHRI ATAL BIHARI VAJPAYEE (Uttar
Pradesh): Madam, I move:

2. "That at the end of the motion, the
following be added,

'and having considered the same, this
House is of opinion that immediate steps
must be taken to institute a judicial en-
quiry into the incidents of November 7,
1966, with a view to determine—

(i) whether the incidents of arson
and violence were the result of
sporadic mob fury or whethe, they
were pre-planned;

(i1) whether there was any failure
on the part of the law and order
machinery either to take adequate
precautions in advance or to deal with
the situation after the incidents
started;

(iii) whether ther, was  adequate co-

ordinatioin between the Home
Ministry and the Delhi
Administration in  the handling of

these events;

(iv) whether on the apprehension of
the trouble all due, steps were taken to
declare the assembly as illegal and
allow the gathering an opportunity of
dispersing peacefully before tear gas
shells were thrown on the rostrum and
microphone communications
disrupted;

(v) whether the amount of force
used by Police was justified;

(vi) whether the actual number of
casulties corresponds with the number
officially given out;

(vii) whether all necessary steps
were taken to inform the relatives of
those killed in the firing in regard to
their death and whether there was any
surreptitious  disposal of  dead
bodies."
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DIWAN CHAMAN
Madam, I move:

LALL (Punjab):

3. "That at the end of the Motion,
the following be added, namely: —

'and having considered the same, this
House is of opinion that during the time
of the holding of a Parliament session,
no public procession or demonstration
should be permitted to be held within a
two-mile radius of Parliament House."

SHRI M. N. GOVINDAN NAIR (Kerala):
Madam, I move:

4. "That at the end of the Motion
the following the added, namely: —

'and having considered the rame this
House is of opinion that steps should be
taken to hold a comprehensive public
enquiry into all matters connected with
the anti-cow-slaughter demonstration of
November 7, 1966 and the happenings
thereafter'."

The question were proposed.

SHRI MULKA GOVINDA REDDY:
Madam, I hav, also tabled an amendment.

SHRI BHUPESH GUPTA: Before you
start, are we going to have Mr. Chavan's
statement with regard to the students'
demonstration or after this?

THE DEPUTY CHAIRMAN: Your
amendment has come too late. It is not even

(Interruptions)

Now, I call upon Mr. Govinda Reddy.

SHRI BHUPESH GUPTA: When are we
going to have Mr. Chavan's statement on the
students' march—now or after. Well, after
this discussion, today at the end, can we have
it? You kindly ask Mr. Chavan.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): They had given a
Calling Attention Notice.

[RAJYA SABHA ]
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THE DEPUTY CHAIRMAN: It has not
been .

SHRI ATAL BIHARI VAJPAYEE: We
have given notice.

SHRI BHUPESH GUPTA: Mr. Chavan
can certainly do that in view of the fact that
people have been arrested including
Members of Parliament.

THE DEPUTY CHAIRMAN; I am
inormed that you have given it, it has just
been received and it is in th, process of . . .

SHRI BHUPESH GUPTA: In the morning
I have given it.

THE DEPUTY CHAIRMAN: It has not
yet been admitted.

SHRI BHUPESH GUPTA: There it was
admited, in the Lok Sabha . . .

THE DEPUTY CHAIRMAN: Order.

SHRI LOKANATH MISRA (Orissa) : On
a point of order. The Chair considers the
matters to be of vital importance. An,} if the
Minister has already made a statement, may
be in reply to a Calling Attention Notice, it is
for the Chair here to decide whether the
statement should be made or not. It is not for
the Minister. If you ask for the statement to be
made here, he has to make it. And once it has'
been made in the other House, what objection
is there for him in making the same statement
here even if there is no Calling Attention
Notice admitted?

THE DEPUTY CHAIRMAN: The Home
Minister has stated that there was a Calling
Attention Notice in the other House. I do not
know what the substance of that Calling,
Attention Notice was to which he has made a
reply in the other House. I do not know what
the substance of the Calling Attention notice,
which wai given this morning, is
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SHRI ATAL BIHARI VAJPAYEE:

Similar.

THE DEPUTY CHAIRMAN: . . Until 1
see it and I know I cannot give my decision
on it. Therefore, this debate will continue.
Mr. Govinda Reddy.

SHRI BHUPESH GUPTA: I have given it
this morning.

THE DEPUTY CHAIRMAN: Let me look
into it.

SHRI BHUPESH GUPTA: An hon'ble
Member of this House has been arrested.

SHRI ABDUL GHANI: On a point of
order, Madam.
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SHRI BHUPESH GUPTA: We fr not want
to disturb you by speeches. We gave the
Calling Attention notice in the morning. You
said you have received it but you have not
gone through it. I do not want to quarrel over
that. But the issue, Madam, has been
discussed in the other House and it has been
raised here also. An hon'ble Member of this
House has been arrested and the Home
Minister can see the wisdom of agreeing to a
discussion in this House. Madam, you may

Ay ...

THE DEPUTY CHAIRMAN: In th
meanwhile let Mr. Govinda Reddy speak.

SHRi M. GOVINDA REDDY
(Mysore):  Madam  Deputy  Chairman,
the events on the 7th November were
most regrettable and cannot be con
sidered in isolation. They have to be
viewed, Madam, in relation to the in
cidents of the kind, of all magnitudes
that are happening in recent times in
several States—why in several States,
in almost every State. Considered in
the context to these events, the
events, of the 7th have a great
significance. Madam, people who
consider they have some grievances, whether
real or imaginary instead of resorting to
proper channels of expression of their
grievances to get a redress take to
lawlessness, destroy property and cause loss
of life. Even in cases where the grievances are
small, hunger strikes are resorted to. Where
the grievances are against the State
Government, the property of the Government
of India is destroyed.

f[ 1 English traFlsliteration.
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Where people want to assert their rights, they
forget that it is wrong on their part to violate
the rights of others causing trains to be held
up, passengers to be held up for days together
on the way. All sorts of things are happening.
These, I think, are an eye-opener, and the,
hav, to be viewed very seriously by the Cen-
tral Government as well as the State
Governments. If things of this kind are
allowed to happen, where nobody can have a
sense of security, where nobody's property
can be protected, where Government property
cannot be protected, where the people who
hold office of Ministership are not safe,
where respectable peopl. of the country are
not safe . . .

SHRI DAHYABHAI V. PATEL: Where
the Congress President is not safe.

SHRI M. GOVINDA REDDY: . . . if such
things are allowed to continue our democracy
can as well be a failure.

I do not agree with Mr. Mani in his
agreement with Churchill's statement that
democracy in India would mean slaughter of
persons everywhere.

SHRI A. D. MANI: I do not agree with
him. I only quoted him

SHRI B. K. P. SINHA: Mr. Mani!
Psychologically even now he is in the British
Empire.

SHRI M. GOVINDA REDDY: I am glad
you do not agree with Churchill. Although I
do not agree with Churchill's view,
democracy is facing a challenge and I think
we have to face that challenge and, therefore,
before I go to make my remarks on the events
of th, 7th, I only suggest to the Government
that the Home Minister should now convene a
conference of Home Ministers and try to
evolve a policy which will apply to all the
States in the matter of demostrations and
disturbances. If a meeting of Chief Ministers
is not~possible to be called early, let their
attention  be
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drawn to it. I also suggest that a
Governors' conference be called and they be
asked to look after this situa- , tion.

Madam, the events of the 7th have revealed
that there is some thing wrong, very seriously
wrong. I am not one with the view that the
demonstrations of the kind we have seen, not
once in Delhi but many times, are the proper
means at all to redress grievances. They are
not even the Ilegitimate channels of
expressing a public grievance. When we
allow lakhs and lakhs of people to be brought
into the -capital city for purposes of
demonstrations and still expect this huge
conglomeration of people of different views,
of different creeds, of different character to
meet in the capital and y* expect the pro-
cession to be peaceful, it is something which
goes against the grain of common sense. [ had
this apprehension when we had a procession
of this magnitude, I think, in relation to the
Jains' grievances. It was one of the hugest
processions I have seen which commenced
fi'om near the Red Fort and ended somewhere
near the Prime Minister's House, a huge
procession which had on the way all the
equipment of feedings, water, food,
everything for the processionists. I think a
Government is not fit to govern if it does not
sense danger i, allowing such a situation to
develop. Similarly on the 7th when hundreds
of buses brought in lakhs of people into the
capital, it should have been foreseen that
there would be chances of the breaking out of
violence.

DIWAN CHAMAN LALL; who paid for
them?

SHRI M. GOVINDA REDDY: Innocent
people have paid with their lives And,
Madam, * Minister is the casualty. Therefore,
I say that there is something very seriously
wrong. Therefore, the Government must very
seriously consider whether they should, as a
matter of policy, allow
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demonstrations to take place atall. Iagree | on the other. Whatever may be position, the

with Mr. Mani most sincerely that
demonstrations before Par. liament House ar,
not called for . . .

SHRi BHUPESH GUPTA: So that you can
be very comfortable.

SHRI M. GOVINDA REDDY: . . . because
Parliamentarians are devoted to legislative
business and they should not be disturbed by
events which are happening outside the
precincts of the Parliament House, Whatever
the justice of the case of those who want to
seek redress of their grievance, still they have
no right to disturb the Legislature, either of
the States or of the Centre. Therefore, I think
no demonstration should be allowed in front
of the Parliament House or near the
Parliament House. I' am glad that they have
taken a decision—I hope the information is
correct—that demonstrations within a radius
of two miles of the Parliament House will be
banned.

I am also glad, Madam, that the Prime
Minister has taken this situation into
consideration and circulated to the Chief
Ministers about the law and order position in
each State. The Government have to stiffen
their attitude; otherwise the Government has
no business to rule, as Mr. Mani said. There
can be other ways open for the expression of
grievances but they must take a decent way
and not violate the rights of others and en-
danger the life and property of others.

With regard to the events on the 7th, as I
was saying, when a huge conglomeration was
allowed together near the Parliament House
there was outbreak of violence. The first
signs of violence were somewhere near 10 or
10-30. Madam, these disturbances have been
attributed to one party. But I do not think that
these disturbance* could be attributed to any
single party or any single political party.

The students were on one side and t-he
hooligans joined the procession

outbreak of violence was to have been
expected. It is learnt that the people who
dispersed aft< t th, first lathi charge or firing
went aside into the lanes and began to set fire
to the cars, lorries, vehicles and also houses.
Rags, oil, petrol, etc. do not appear out of
magic. They must have ben carried by them
along v them. I would like to know what the
police were doing when they started miles
ahead of the procession, when people were
carrying bottles, rags, etc. which were of an
incendiary character. Why was it not detected
and what were the police doing? So there is
something very seriously wrong. When, one
peruses through Mr. Nanda's statement and
consi: these incidents that have happened,
unfortunately there seems to have been a
divergence f opinion or a difference in
aproach or in the steps taken by the Police
Administration and the Home Minister. The
Home Minister may have advised properly
and the Police Administration may not have
follower him but it cannot be expected that a
Minister himself should go and look into the
details of execution of the orders. He can only
give direction and he can only insist on a
certain thing to be followed but the Police
Administration which naturally had to deploy
thousands of constable? from outside, did
deplov them at various points but everybody
failed to report to the head o'f the
Administration as to the people carrying
incendiary things. T What were the
intelligence doing? 1 am not of those who
believe that our intelligence is very weak. In
fact not only in our home affairs, but in our
external affair, also our intelligence is weak as
several things have come to light but this ;s not
the proper Place but our intelligence is weak.
Here it is demonstrably proved that on the 7th
they had no place at all. That lakhs of people
gathered and at least hundreds of them must
have been carrying incendiary articles like
bottle, rags, etc. and that it should not have
come to the notice  of the
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police is something which * surpasses my
comprehension.

SHR1 LOKANATH MISRA; The Central
Intelligence wag not with Nandaji

SHRI M. GOVINDA REDDY: I am not
blaming Nandiaji. A Minister cannot be
expected to look into the details of the
arrangements. It is primarily the duty of the
Administration itself.

SHRI AKBAR ALI KHAN: The Head of
the Police Department.

SHRI M. GOVINDA REDDY: Ad-
ministration means Head of the Department.
In fact the interruption cf my friend brings to
my mind another idea and that is we may have
to view the organisation of the Police in Delhi
very seriously. A Bill has been passed in this
House and I think it is a proper step that the
Government have taken. What has come to my
personal knowledge is that the union which
was supposed to have been formed already in
Delhi has taken hold forcibly of the premises
and they are meeting there every day and the
policemen are meeting, thousands of them, in
parks at nights and this thing is going on
openly and I am also told that they have some
persons marked on their list. When so much is
going on right under the nose of the Central
Government, in the Capital, that the
Intelligence should not be aware of it—that a
man hwo was said to have been here for 1 1 [2
years, who was a Pakistani spy, who was a
Chinese spy, a barrister who was supposed to
have collected lakhs of rupees and was not
detected till 1 1(2 months back, that the
Pakistan broadcast annuonced something of
the serious disturbances going on in the Police
here and then the Central Vigilance or
whoever is responsible now traced this man
and I am told that he is no longer here and that
he has been deported—that all this should not
have come to the notice of the Police
Administration is something which is really
disconcert-1297 RS—S5.
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ing. All these things have to be considered.
The Police Department of the Delhi
Administration is to be set right. There should
be no cleavage between the bureaucracy and
the Ministry. Whoever is the Minister must
have full powers to do what fie likes in his
portfolio, provided he is acting within the
rules and unless he does so . . .

AN HON. MEMBER: That power he did
not have.

SHRI M. GOVINDA REDDY: From his
letter it looks as though there were some
difficulties in his way but in regard to what
difn™"4° there are and what is the truth of it,
we have to believe Mr. Nanda. We know him
to have been a very sincere person, devoted
person. What arose or caused these difficulties
in the administration and the differences of
opinion between his Secretary and himself,
about that I am not a judge and I cannot
express any opinion on that. But the very fact
that there were differences prevailing is not
desirable for the Government. The Delhi
Police Administration has to be set right and
we have to strengthen the police also. Several
friends have now complained of the hardship
of the police. I am one of those who believe
that the police are working under very
strenuous conditions. That there hardships
must be mitigated—i, that, I do not yield to
anyone as also in the demand for monitary
enhancement and for providing other facilities
to the policemen. When a Foreign Minister or
a V.IP. comes, these policemen are lined
ahead hours before the V.I.P. comes and they
stand in the hot sun but there is no
arrangement for even supplying water and I
have myself supplied water to these men.
Such very simple things which ma, ameliorate
the condition of the police can be looked into
but the Police Administration in Delhi should
be set right. The Intelligence of our
Government should be strengthened. The
Vigilance Department should be strengthened
and the Home Minister, whoever he is, should
have full powers in regard to his Ministry.
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[Shri M. Govinda Reddy.]

The overall situation that is developing in the
country should be taken Into consideration
and a policy should be evolved applicable to
the whole country with regard to allowing
demonstrat'ons of the kind that we have
unfortunately witnessed.

Nt gt fagrdt awady (I
WRW) : WEYEHT, 7 AT Ay FIATHI
& a1 3 =AY seraea ardt 7 10 T
#1 91 FHa=w ez qr W7 fow awaem
9% g% oo fa=ne #¢ W §, wad 7%
wer ot fo gfew & 7= & 8
urEft T A T 41 qErer g1 X
FEM WO At ® ¥ 5 & qvy @79 #§
@A g AT T T, T A A
awE, A1 OFwe Fo §i4, o€ SO AT
O FE2qe 1 574 TH19 | § 7Z AT
s f& 9FiF 7 avet ¥ I
% off gTwe WA AT ATy w0 aEr
Famar ! IR wen, dra sl ofgswd
ALY SO EE | T WAT HLEW W OWOAR
t & o guomm wEm & 97 @7
g aw g fafamen gfeew & 0,
egin qel wow foer &7 sw 34, 3w
MW & WA FeF Al AT AT AT 4% )
Tq UF AW H O, AT fETHA K ATH
® %, A wmeifed g1 fawem
7 A & feng wfs 9, 3% ws-
gfedl W& # T qiw AT ST
ferr gm0 av qg meEfedr  @E,
JAFT AT, TWAT FA A, THET ¥
aE & EN Faw 42 T ST FRT
f& gww foar a1 amy wfz=na & 2,
q® AW ¥ AW 5 41 15 | TERT
W &el, T g% wrar, sy foer swiedr
wq T gIL AR AT T w7 TR0 A9l
F1€ Mo T8 &1 FEF o gfT
it 1 o 9@ faen @ oiv §% o
fafemea giftes & =iez &Y fawr

[ RAJYA SABHA )

about demonstration 1450
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7€ fe ot S@dr anfh wiem ¥
wq gu faq ¥4t ag e & v oy
o gamar 5 wod wa e @3 wa
are o fad ay = & 99 ‘e
& ary War g1 =i ¥ feaar & frer
&1 . “Sister, plea e tell this gentle-
man who has taken the body of Mr.
Jumarmal,” g fafarer  aifera
¥ s gt faar gar &) fafameq
giferee & e ® wox ame
¥ gag arg § Foasy aq  fafameq
giferzsr % 1 3 mag Am
g ford ow A qATwT AHNET AT G
3 wag aner wat 7 AT gRIAT,
HIHMT ®T ATH K@l AL IT AT ¥
o7 ATAT ®1 #0440 fzq1 w1qr ? Aqqw
xo a8 4 A1 A fafamer arfeqes
¥ qAz A FwEr & AL 7 TR A0
FIT ZMT 7 FAT FFAT W, AT AT
¥ woEtet &1 A0 % F 99 A4
farr sivm 7 @ U@ § W4T W 9T
faaraft & weazara & oo w1 stam fagn
sorm ? Mg AT AT F50 B wEAl
SrEaT § w72 Al w1 ATRAT g
TEAIT AT &1 TR W7 7 qria
¥ wyawq ¥ sewe w7 Zfaw. =@
7 aréra & gawa & tag za Favdare
& W gy w% wwdr g & A Ew
gy qry 1 i 5@ & fqu §q1¢
& W AT HT TgT, g8 WAL w5 419
qr, ot we war g e @ afy ar,
fiet a1 fram ar av fedt w1 97 ar)y
FAET ATH | A IAE ALATAT B

@Y faar | gaar &1 4@, wR @ qa

FHAL & 7T AT J7 F HILHF @00
# Fq wdr &1 9w 59 & fag gz
g W & qg AT 1 & sz fr fafarea
wogate & awet 9T e WA
I8 worat & 17 a1 faa #1 fae

gt ot ¥ #% vy f 8 @m ow?
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fse ot ot & it vy e ot geome
qrET FE §1 7 T qYE FT AAFTE
¥ frma &7

¥ 979 WA wAEd q, OEw
gy 89 7 amfaa fer o o4gr)
w1w, 7w faq w1 gz gw wilea
e Zrar ) TsaET W oEw Twy wed
A1 qaviq w7 9F § 717 79 WAl §
1€ wzar adl @ ) wlz wg wEeia
T W A 7 AFEEL A1 gAY
WZAT 4 g1 91T | 7 vz @ T 9w
EATT AET 41, WAC g9 AW § 1 a=ATH
w0 F1 wifow A oo wEE

WEIAAT, WZIA FT WA FAZAG
m-zeyr warfaarg afufa § G an

{1 WgET owwE WA (397

q3W) : FHH HI9E AT G

ot srew fagidt atwqat: @A
sqas 79 afufy % wifgs 78 & @2
7 afafa % 7% a aradifas @ wnfae
TN Z 1 g, 9T AFT WinT 4 g 4%
|/ &1 09 6z g o mive 28 1,
T 72 FZal T 3 fF g2 299
agifea o ar wig st 8 fr
wieEr war wtaary afwfs & gorg
AT gaEd AgEATa S E 7w owig
AT g (& qopardr faai & agqe 9%
IqTETA § AT Al gAHT THIE TR
IAE FATRA F T IAG AT AT,
1T qRIT A% &, FATa7 a5 mine
¢ fra wrrar w2 A EEG)
#F HAAAAD T A OF ST wIAT 47
fome dar wieeT q&d 9 M7 fand
gfew & gatang § @7 %7 famr 2

wgiayr, s 7z 2 5w fzear
%1 gfew F arvwms gefaarr stdad
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7 A AT & AOEAEA A, FEA
sreater faa ar e wasra # et sre
FY TEaT A EA0T AT F ATEATHT B
R § arar wred §1 wfew gfaw &
fordirardy o i faeelt & 07l #1 ot
w4 FHTL, TqET FT §20 & HIqL 9L
TZUA ZAT AT, AT 400-450 & FF
72 frremare frdr o @ g wAT wEER
et T f g a7 e 172 fremane
fied 7@ ? gEa g oata &1 1 A
@A ® WAZ WAA & qAA G F
agd, W AT qO% 993 WA & 4Th
gt g€ &, za dowi 9 gfem & A
F1 TFE51 a1 fagr 7 & AT wawa
o Agfag 4@t 4, @ @07 IIAT & 4T
AET A WL A AT AZWA F Vg &1 ATH
Tl & FIT TI FHFL 45 09 )
Z T Ama w5y wifaw 77w § v 3
FI 4| ITH TR T ATIE TAITT Al
qr | A1 G A¥ Faraa A1 g & /AT
TAzm A v warfaara wbwla 7,
o foa o 2 (% TEoA & 909 70§
aryz w57 qA g, e faEE
#1 gfer g o dr B v 9T W@
AR @F q IAF UK ATIT SHT 47 |
W9 H AT AWy o T 40 ogen aw
F31; #w wify & woEr wi wEe §
fam amir &) wae 4Tl & IO ad
a1 g ATk Am @ o4 d9 qf)
qoard FHIT AT A Z1E AEFL I
AT %1 {5 W7 FZ O A AW, A
A wfags qra ad g W S AL
g ax Bpdr & 2dr me A ) w3
AR A A7 A AFT WIAT WT 04T
FEA ATAT T A5 WA AGT AT A3
qA ® &F FTHSIr A fawr war
A7 & A w47 & Az AT A
qMzam g & A7 F1905 9T qrHger
FA AT &1 47 wz g 571 fqay
21 WY FATT-ATY HIAT q AMER |
FIAOT WGIEX & T¢ § ATHFAY I5H
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(st wzar fagrdy ararid)
gHT wT gferr F1 TiAT A7 F 4T 47
W AT qaq ¥ FEdaerdr faav
faa< go 7 ar fee s @ § R
T qE ZAl, B |

st StAAT AT TEE W |

St e fazedt awy N o THIT AT
g feeqt Tyiwimdiw @ dAediiw
AT watw A ziEw dgw  faar
g\ W wid T w7 wa 9faq, &

AT @y 39 & fag darc g o

wiEaT, g 47 @ifaw § 9aF
f& sds & a3 fga &, S
& @mit 4 wfzar sans, @1 & #1%
q o qTa & faw da g #
WAEY & argeq gre qar, ¥ qeEifT
F wegra & a0 & qEr et # g
@ ara g fgmr s g1 W
W9 g WErE B OWYRT Agl &4, ar
qg FAL A9 WA T I EW
w7 Ara w1 A0 T4F FOT | (laterruption)
w1 giad s G et ffad 1w
TRAAHIL YN WGET & 9T 90,
ar FHOT AEET & ATT & 9F
4t AME Kgar w1 &Tar 4r, 4 o
q> fag 1 @1 47 | FA gF9AAEry
Fq FHTA HERT ¥ F AT49 9,
ouiE Wgar ¥ a@f 4, o g fag
¥ A

faarr awq siw : @ {gAr
EEIECHE i o A

=t wzw fagrly atwady : wgE,
& s =g § 6 feaanfd w1 T & war
gnfarsr 53§ swawa !
S g g A s e § 7
B9 3 ATL & AT AMA A7 HfqW I
®© § WX Wy wEw FOT At g
AT | WL A AL FIT WA g

[ RAJYA SABHA ]
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oY g9 SAEI  §AT A4 | T AW N
Fham Fogd fe gz am g

OF AT Wgrear 7w 9rgar g
T a7 ¥ 99 fev o war a1 fFsw
far swviamifl & aom A8 draa
agi faan ar & 1 w9 9T O A A
gra & W O faar ar 1 a7 g w
q;? qg GT TEA WA & AV d6T 9T W TG
aTg §7 qfT & A § TEAw T @
qr | A% A IW ATY F THIFT T2
wifet & gfe & gaw w¢ faar
q1 | 7T 1% § 97 Ay (5 A= g
W AT SEY HO @WE 9T U
19 AT AT ATTEHT G [war
Ragqom e g s a8 &g gfew
#t foosg & #% 82 W =@
oty A wgr & 7§ 9w Ag w1 9 §
g WA g Wity § 3w A v
Ft wwmAd g foma 3% g & @rse-
eiFT BT 97 1 Fgang W gfas
sy fomr A adr g, S 7 i § 1 9m
az Tfera Fv wvawt gy 737 77 fedt 0e-
faf-gmr =1 At 47 waaT v Ay
IAHT AEA 4T A ART AR AZAH
FE AT 4 7

g WA A a<e T g foraer
femars 2am & 1 9w avg w1 9w fear
AT AT

wgrEa, 20-25 @vg, fawd  arar
@ §, 9% WA F T AT F W
TFZSTE! T | I ZH AT ) wiw FI
F oS0 ¥ W@ 9 | A gfaw
ST 25-30 ATIHT HT UFE FAT aY
9 9@ T TEES A gEr |
W I EIAT W1 OREr A
i 7@ awgramr ?ogw o fadg
T AT FT GAT T SEfR HT AT
wify a7 vy & wifaw g @
gt 7 @nil TR ST & A
& arg W 3z Miaw awr 919, FETMEe
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wrEt off A, WK osw # S
¥ &g guT At WA 99 Wy T =
faar | &g amg wix Ad g A
20-25 @AW ¥ HFEE WAT F
TER 9% THEST A g fEar W,
A1 a7 gzv 741 471w qfaw F
w9 g & 9 v o faar, ofeaw &
ar #1e fe7 | Fur ofew § iz W
i< FrAT Sifea faar av 7 @ wadw
ST § TR, W 99§ 9, 9faw
q = %1 w1 fean gy fa ag faaw faax
g mg 7 T AT S| § 9ge SaraHy
frwdqiPemaw W s FA §
ar 7E, TWERW ¥ wgT ¥ g
gar 7@ ! ovie w S@EAr ag
A wiw @wi & faaw famx
g4 & Wy adl faar s wic @ 9
fge dm wen faar mr fomy Wz
¥ 7z wawr Gar g fa W 93
&2 gu Agmi @ W &y Ao A
ST @Y | gENE § e A g F
UF WG &1 g2 HAasc Ad 9 |
§ 99T & T@ F Gewe WA 4
d dimad ads O 5 79 F EA-
I WE 9 | IEE1 R e w5 v
QeEgard | arfag wwar g fv g
Mg TR T SHAgi g | "I
ST AYHTC FA F wOAEE TG §
IaH T ¥ g I WA TG g )
afea it SR /A ITH ATEAAT FT AR
F F G 99 H9 9T I T w7
g fraer at o9 w9 i Teag @t o
g s aTarT @v wf § AWK s
qar @ F ag 0 g

o A ag 32 7 o g s
Tage far g, e T eE
ar g = frdaw § Y waar | iz
ot Aqeafad fFwy g 7§59 e
Gy ¥ faregiv afcfeafy &1 wras 92m,
fargia sy qard, W A | e,
a1 farmr w460 i o s 1 §
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T F O AT F FIATATH AY AEL
STAY &, SY ST Y T § I AR
T & W e oE § | F4T g
T HIE S ! s gnd ww
el &t wr s & 7 g wiEl 6 gw
favae 787 §73 | 7 17 F FT gHTA
af Y & | gulwd & ween wrea §
fi & wrwer A1 wRTeE s AT e
g &1 g8 HYT Ot w7 el @A nfed )
T FY wiw 471 § ¢ v gy nEaw
& feary g fordm< & aar @Y o &Y &
¥1 @re For afgd | s g
& WA §W 9T’ F1 ZAT € &7
wYer faem

werear, A favaw w40 s
9 & T¥ Fwal 71T a1 AG1 { v
&< fair i § Y =9 faw foeell & Y
g | MEET FHOT FEF AT g
e gfeqn o FadfiEe €, 7 7 79T
FY AL T¥EE § 4 AT gl g N
fewedt =17 1 7 e ¥ mifwe 78 40
F 49 § S qoIE AF 4 | e 5w
€, TuF a1 F Wiz v Hoge )
T ¥ a7 § | ¥9 Tw AgifEe
% (e 3 gwdy T F =T, firo wrEaTY
FY frewne ¢ fomr @ we g 7
FavaT &1 I ¥ wiiwer o O qgN
&Y 9FE o1 | WU T 13 TR g
NeeE & FTor qw3 a7 § aw ofr D
faoy ot 9 e @ Y\ FH UT T
TARY TFT T o A0 | AT o
e, A ergfwe an, forg 1 arE
& Y weey T g7 AT S AT a7,
THHE Al U WL A AT wENET
frenfat #r o &

ot walwa e fag (fawre) -
Forard

ot frdort waf (weq w3w) @ wiq
dar ot 7@ ¥
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it weet fagrdt awdt : gw 9T
v # faarfaat 7Y ? ag Efada & fomr
FT FAT & 76 AAT IA FT @ 2
i gt $Zfa e & a0 v F9
N Aqg WEA . .

ot AR wdyr (ITT W) AT
fada § Fow & OF 795 1 )

st vt fagdt arwady : wuw F
wredt 7 $2fad s &1 9 g & AY 9
Bz g afEi o Fr g g

wiza, 7z ward" fovgnfar
7% AT Tfed | v et ¥ wify w0
T AT RS WART TG 2 | W H FW
autdr W< & wify S I, a7 T
a1 a7 Aar | fwe T A 740 0w E T
e oA & fasg 0w qEm
¥ai azr fFar o T & 7 qan gelwa
fa st w9 2 agfr gE AwfwaEr &
FIAH & AT O & ! OWUT 7 AT
Fr FATAY GEATHT T AT IS FT
niafaw wfqame &1 %1 Fifow w7 78
A a7 FAT TR AT TOF FAT @I
wwz g7 fadr a9 ¥ aggy 59
Wg AE 7| %A | WAL 7 FAVAL A
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e w1 2 o aa fpar svr ) a9 @a
T QI WA | B9 892 ¥ @3 219
& o darz & | o7 faam gwat woAy
qHrE w1 WFT faT ST 9T To A
wforer wer s wifs ga wed e ot
qET WX 92T 9% A oA ¥ fay
Aa1T A

TqAE |

SHRIMATI MOHINDER KAUR (Punjab):
Madam Deputy Chairman, I have been
listening with great interest to the speeches of
the Members of the Opposition. I fully share
the sentiment expressed by the hon. Member
Shri A. D. Mani when he eaid that India's
image has been tarnished by what had
happened here on the 7th November. I am
sure all of us are agreed on that point. Listen-
ing to all these speeches, I would like to say
that what happened is something disgraceful
and as has been stated here, a great deal of
attention has been focuss.d on the unfortunate
happenings of the 7th November. Yet the
Members of the Opposition by their demand
to have this discussion today, do they want to
focus a little more attention on what happened
on that day? If we carry on this discussion for
some five or six hours would not th eattention
of all the foreign Press be focussed on this?

SHRI BHUPESH GUPTA: Then why
speak now?

SHRIMATI MOHINDER KAUR: I have to
speak because you of the Opposition pressed
for a discussion now. I know the Opposition is
ever on the look-out for fresh ammunition to
attack the Government with. I do not want to
deny them the right to seek such fresh
ammunition. But at the same time I do feel
that there should be some consistency and
some regard for ethics. I know that the
Opposition never had very much of sympathy
for Mr. Nanda. Far from it. Then why this
sudden concern? As I said, there should be
some regard
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for ethics and some consistency even in
politics. They were seeking fresh ammunition
to attack the Government with and so they
have developed sympathy and compassion for
Mr. Nanda overnight, because of this letter
which came to them as a godsend.

SHRI BHUPESH GUPTA: A newspaper
man sent it to me, not God.

SHRIMATI MOHINDER KAUR: Again I
would like to say that even on that day of the
incidents, Mr. Nanda was their main taTget of
attack. But since they were looking for fresh
ammunition for attacking the Government
this letter when it came, they took advantage
of it and they got the ammunition they were
looking for. Mr. Mani said that certain
political issues were involved in that letter.
We shall come to that later. I am saying only
one thing and it is painful for me to say that,
because Mr. Nanda is a member of our party
and he has been a great leader o'f this country
and a man of eminence who had made great
sacrifices.

SHRI ARJUN ARORA: Why say, "He has
been?" He still is great.

SHRIMATI MOHINDER KAUR: I am not
saying anything about him except that the
publishing of that letter was very unfortunate.
He could have written to the Government, to
the Prime Minister, if he had disagreement on
certain things. But to release it to the Press, I
do not think it was a proper thing for Mr.
Nanda to do.

SHRI ARJUN ARORA: In his letter itself
he had said h, was releasing the letter. The
Prime Minister could have asked him not to
release it.

SHRI ATAL BIHARI VAJPAYEE: How
could she?

AN HON. MEMBER: He did not wait.

SHRIMATI MOHINDER KAUR: Mr.
Arjun Arora can say what he likes. I will
come to that later.
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[Shrimati Mohinder Kaur.] Certain basic

issues he has raised in that letter.
Personally I hold Mr. Nanda in great
esteem and respect and that is why I am

saying that it is very painful for me to
speak  but since he has raised these issues,
that is why I have to say something. He has
said that he disagreed with the officials in his
Ministry and that  is why law and order
broke down on the 7th. This is a very flimsy
argument because we know it is the function
of the Home Minister, it is the responsibility
of the Home Minister to maintain law and
order in the country and how can he  deny
that responsibility?  He says that he had no
knowledge that those demonstrations would
turn violent. When the Central Bureau of
Intelligence is directly under him and how
can he say that? Madam, it was as early as the
third week of October when the officers of
the Home Ministry met him and they had
advised the Home Minister to take certain
precautions but he disregarded the advice of
those officials. It was as early as the third
week of October that it was brought to  his
notice that there were so many forces, so
many religious bodies involved in this. As
far as religious bodies are concerned I feel
they are equally dangerous if you want to
know my point of view because if they
are absolutely religious bodies they have no
need to enter into the civic life at all but
since they do I consider them to be equally
dangerous. There were several other,
political organisations which were going to
participate to this demonstration. 1 would
particularly like to take the name of the R.S.S.
The militant communal character of
the R.S.S. is on'y too well known. With all
this how could have Mr. Nanda anticipated
that this was going to be a peaceful
demonstration? I therefore feel that he has
failed in his duty by not having taken
adequate precautionary measures to  see
that law and order did not break down.

I know from this very House when I went
out during the lunch break I myself
discovered that since 12 noon
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violence had broken out in the capital but the
Home Minister was sitting here and I never
noticed any slips or anything coming to him at
all. I thought that everything was peaceful but
as it happened it was not so. And then most of
the policemen who were supposed to be
guarding the Parliament were unarmed and
naturally several of them died.

SHRI ARJUN ARORA: If they were
unarmed how could they open fire?  They
opened fire.

SHRIMATI MOHINDER KAUR: There
were a large number of policemen who were
unarmed, and that is the reason for all this loss
of life and property. And who is responsible
for this loss of life and property? After all, it is
the duty of the Government to see that there is
peace in the country. And the Home Minister
cannot escape the responsibility by taking
cover that the officers of the Ministry did not
agree with him. "Madam, I am afraid I do not
agree with that statement of his. I am not here
trying to advocate the cause of any civil
servant but I personally think that it is a wrong
thing to bring in the name of civil servants in
Parliament because the Service Rules do not
give them the right to defend themselves either
in this House of outside. So I feel it is wrong
for Ut to do this. If we continue to cartj on in
this way taking the name of th* civil servants
here—whether it is a Minister who does it or
any hon. Member of the House—I think in
principle it is wrong and if we continue to do
this we shall be absolutely shaking up the
administrative structure of this country and we
shall be demoralising the services and we shall
ultimately end up in paralysing the
Administration. I feel we all should agree on
this point and evolve some convention of not
naming the civil servants in the House if we
want a sound administration in this country
and if we want the work to be carried on.
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Then the second thing is this. As il
said, Mr. Nanda has raised certain basic issues
in this letter. Here again 'l know perhaps Mr.
Arjun Arora may not like it, but I do not know
what exactly Mr. Nanda means when he
says that he did not enjoy the full
confidence of his party and that he felt
helpless. He says that he did not feel that he
had the full confidence of the Prime Minister
or of his Government colleagues or of his
party. I have a feeling that Mr. Nanda must
have been °carried away by the heat of the
moment because a man of his stature if he had
really felt that he did not enjoy the confidence
of the leader of his party or his colleagues in
Government or the members of his party,
he was the last man to have clung on. to his
office so long. Therefore I again say that he
was carried away by the heat of the moment,
and he did not exactly mean that.

SHRI BHUPESH GUPTA: I have come
to bury Caesar, not to praise him.

SHRIMATI MOHINDER  KAUR:
Madam, we have the very recent example
of Mr. T. T. Krishnamachari. It was not
even a year back, it was only a few months
back, in the last days of Mr. Shastri, when
Mr. T. T. Krishnamachari was in the dock
in this very House. I know he resigned
because he presumed that the Prime
Minister did not have confidence in him
though Mr. Shastri never expressed it for a
moment. So I again say that Mr. Nanda did
not mean exactly what he said, that he did
not enjoy the confidence of the party.

SHRI DAHYABHAI V. PATEL: But
Mr. Shastri asked him to submit himself to
an enquiry on the charge-sheet and he ran
away from the en” quiry by resigning.

SHRIMATI MOHINDER KAUR: You
are welcome to presume anything you like.
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SHRI DAHYABHAI V. PATEL: It i is no
presumption; it is a fact because I delivered the
chargesheet. ,

SHRIMATI MOHINDER KAUR: Again so
far as the letter which Mr. Nanda wrote is
concerned, I say you cannot account for
human emotions, you cannot say how people
will react in times of emotional stress. That is
probably the reason why he reacted in this
way. In fact it wa, a shock to many of us that
a man of his standing, a mature politician like
Mr. Nanda, should have reacted in this
manner. One cannot predict human behaviour,
as to how people would react at times of
emotional stress and strain.

Now in that letter another basic issue was
raised that . . .

SHRI BHUPESH GUPTA:Mr
Nanda in his Ministerial deathsaid
certain good things and perhapsstill

more can be said by removingMr.
L. P. Singh.
SHRI SYED AHMAD: Madam, my

submission is Mr. Nanda is not in the pillory;
he is not on trial here. Why should his name
be continuously maligned as if to put Shri
Chavan on good behaviour?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): I have to make a request to the hon.
Lady Member. She says that the Secretaries
should not be mentioned. So I would say to
her that as Mr. Nanda has resigned for
whatsoever reason it may be it is a courtesy
that if a Minister has resigned due to certain
parliamentary difficulties or procedures he
should not be condemned in the House
because he is not here either to reply to those
charges or comments. So I would simply
request the hon. Lady Member not to refer to
Mr. Nanda so very often unless and until it is
unavoidable.

SHRI BHUPESH GUPTA: Now on a point
o'f order. Here is an attempt in the narrow
party interests to silence the speaker although
she belongs to>
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[Shri Bhupesh Gupta.] the ruling party.
Certainly Mr. Nanda is a private man now
and not a Minister but he has made a certain
document and in the context of that
document he is certainly subject to
discussion. It is open to any Member to refer
to it and obviously then Mr. Nanda also
comes in. Here is the hon. Home Minister; he
can say whatever he likes. He can defend his
officers whom he has not yet sacked. It is for
him but I feel that the Maharani of Patiala is
absolutely in her rights to say whatever she
likes.

SHRI CHANDRA SHEKHAR: Madam, |
protest at what Mr. Bhupesh Gupta has said.
I hope Mr. Bhupesh Gupta knows the
meaning of the English language he uses. He
says that I have been motivated by narrow
party interests. It is not so; I am motivated
by parliamentary decorum and decency. Mr.
Bhupesh Gupta should know . . .

SHRI BHUPESH GUPTA: On a point of
personal explanation, I never said that he
was motivated. I say he was merely doing it,
maybe with the best of intentions.

SHRIMATI MOHINDER KAUR:
Madam Deputy Chairman, I am extremely
sorry if I had given the impression that I was
trying to condemn Mr. Nanda.

SHRI BHUPESH GUPTA: Don't get
afraid.

SHRIMATI MOHINDER KAUR: I am
only trying to say . . .

THE DEPUTY CHAIRMAN: Your time
is over.

SHRI BHUPESH GUPTA: That is not
fair.

SHRI DAHYABHAI V. PATEL: Give
her more time.

THE DEPUTY CHAIRMAN: You may
continue.
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SHRIMATI MOHINDER KAUR: I was
only trying to make out that Mr. Nanda acted
under an emotional stress and he did not
mean all that, the basic points to which he
has referred in his letter. I am not at all try-
ing to condemn him.

Now, another issue that Mr. Ma .1 has
raised is that in that letter there are certain
political aspects involved or issues involved.
My interpretation is that perhaps he was
referring to the statement wherein he has said
why he should only be victimised for the
breakdown of law and order, when that is the
general condition in the country. Why could
not the Chief Ministers be made accountable
for it? That is one point that I would like to
answer.

(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI ARJUN ARORA: Are you
defending the Chief Ministers?

SHRIMATI MOHINDER KAUR: Mr.
Mani has just said that there are political
issues involved in this resignation.

SHRI A. D. MANI: On a point of order, is
it proper for Members on that side of the
House to interrupt their own Members,
because what she happens to say seems to be
embarrassing to them?

THE DEPUTY CHAIRMAN: Order,
order. Continue please.

SHRI DAHYABHAI V. PATEL: This is
lack of chivalry.

SHRIMATI MOHINDER KAUR: This is
my interpretation of what Mr. Mani said.
(Interruptions).

THE DEPUTY CHAIRMAN: Order,
order. No noise please.

SHRIMATI MOHINDER KAUR: 1
understand the constitutional propriety. I
feel that the Chief Ministers
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«re only responsible to their State
Legislatures.  They are not accountable to
the Prime Minister. Certainly they are
accountable at the political level, but the
Chief Ministers of the States are not
responsible to her, as the Prime Minister. [
feel that law and order is the responsibility
of the Home Minister. If, as he has said,
there was  anything wrong or the picture
was a’ gloomy as it was made out to be, it
was for him to  have advised the Prime
Minister to take appropriate measures orina
particular case suspend the Constitution. I
am  answering Mr. Mani's  point,
because that is how he interpreted it
saying that political issues are involved in
this letter. I will not take very much more
of your time. I feel that the political
parties, some of them, have resorted to
these tactics on the eve of the election to
create chaotic conditions in the country. [
would like to say that it is not  a very nice
thing. I feel that our "Prime Minister, her
Government, and her Party have the strength
to curb lawlessness in the country and to
ensure the safety of the life and property of
the people of the country. 1 feel that it is the
responsibility of the Government. I have
the fullest confidence in our Prime Minister
and she has the strength in her to ensure
this very basic condition to the people of this
country. [ will not take very much more of
your time, but again I submit that it is for the
political Parties. I am not referring to anyone
by name. For what happened, why blame
anybody? Most of the people were res-
ponsible for it, because it was an organised
attempt, what happened  in Delhi. And,
again, I would like to say this. Perhaps it
may be very painful for people to hear me say
if, but I do feel that if we want lo have law
and order in this country, such demands
should not be brought forward. Particularly
a very respected Member like Mr. Vajpayee
has just now said. I know he is a very
rational man. I am always impressed by
him. Speaking about the student unrest he
himself had said that political Parties had a
hand in it and my respect for him
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went up when he said that on the floor of the
House.  But I was surprised when, a little
while ago,  he had demanded ,  judicial
enquiry. Now, Madam, asitis we are all
worried about the law and order problem.
I feel that the Government should not concede
that 3emand for the simple reason that first of
all the Civil Service would be demoralised
The administration would be demoralised. If
you order a judicial enquiry, it demoralises
the police. I do not suppose, Madam, that
we should give a free hand to  lawlessness.
I feel that the Government should hot concede
this demand. Once again, I would like
to say that if anyone has any
misapprehension that I have tried to accuse
Mr. Nanda, it is not at all a fact. I have the
highest regard for Mr. Nanda. He is ,
member o'f our Party and I have the highest
regard for him.

SHRI DAHYABHAI V. PATEL: The very
gracious lady is wrong.

THE DEPUTY CHAIRMAN: Mr. Patel.

SHRI DAHYABHAI V. PATEL: Madam,
a few days back in 'this House, when
questions were being asked, I had asked the
question why the Home Minister had not been
able to keep order in this House, had failed to
keep order in this city, because the
Government should have been well prepared
and well informed,

DR. GOPAL SINGH (Nominated): In this
House also, you said.

SHRI DAHYABHAI V. PATEL: It was a
slip of my tongue and. I corrected it myself
immediately, the next minute. What has
happened to you people, I do not understand
Madam, it was well known that there was
going to be a huge demonstration in this city.
The papers were full of it, even before the
session of Parliament began and it was a
legitimate question to ask, what steps the
Government was taking in the matter? That
was the question I asked. I did not know the
circumstances under which the Home
Minister,, who has handed over charge, was
working. 1 suggested

1 about demonstration 1472
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[Shri Dahyabhai V. Patel.]

that after that he should be the first person to
resign, but I added, it was not only he, but the
whole Government should resign because
they had failed miserably.

SHRI SHEEL BHADRA
(Bihar): And you come in.

YAJEE

SHRI DAHYABHAI V. PATEL: The letter of
the Home Minister, which is released to the
Press, amply proves this. When the occasion.
had arisen, Mr. Nanda had been able to assert
himself, sometimes after a little wobbling,
after a wishy-washy statement. There have
been occasions when the Centre has been
asked to intervene in cases like the case of Mr.
Biju Pat-naik, for instance, and Mr. Nanda, to
his credit, stood firm. But on this occasion, a
reading of the letter o'f Mr. Nanda gives one
the impression that he was not , free man, that
his officers were not free or they were not
under him. If this is the real state of affairs, it
only supports what I said that day that it is not
Mr. Nanda alone who should go, but this
whole Government should go. They have
failed the country. How can you have a
Government, where somebody is the Minister-
in-charge, but he is a dummy and his officers
are controlled, as you see in a pantomine
show, by somebody pulling the strings not
observed by us? I submit that this is not a
democratic way of functioning. Perhaps this
may be suited to totalitarian countries.
Certainly it is not democracy that we are trying
to establish in this country. The 4 P.M. manner
in which things are going does not d° credit
either to our country or help to establish or to
make the roots of democracy firm in this
country. They are taking us the wrong way.
We hope, as they affirm, that the Congress
Party are also anxioug to build a strong de-
mocracy in this country. But their actions do
not convince us. They have got a vacillating
policy. When it suits them thev talk of
democracy. They uo not hesitate to take action
that a totalitarian ~ government  takes or
the
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imperialist ~Government took in  this
country when we were fighting for
freedom.

My hon. friend, Mr. Vajpayee, has just now
mentioned very revealing facts. We would like
to know what Government has to say about it T
also understand that whereas the police force of
Delhi needs to be sup- N plemented, augmented,
in the case of such demonstrations, we have had
such demonstrations before Parliament House in
large numbers before; we had brought a large
number o'f peasants at the time of the Seven-
teenth Amendment; and so also other parties had
brought them; we have had no trouble, and the
police force that was brought usually was tithe
neighbouring States of U.P. and Punjab. This
time I understard the police force came from
Madhja Pradesh. I should like to know whether
this is true and why.

Madam, 1 do not know whether the
Government have real reasons to arrest
persons like Mr. Balraj Madhok who were not
in Delhi. It will take a lot of material to
convince many of us to believe that Mr. Balraj
Madhok had an, hand in this violence. He is ,
citizen of Delhi. He is a professor. He has
been , Member o'f Parliament before. Many of
us know his views. We may not agree with all
of them, but he is a firm believer in
democracy; that cannot be doubted. To treat
him as he has been treated i trying to negate
democracy, and that is what I charge the
Government with. If you attach values to
democracy, moral values to democracy, not
copy the ways of the British Government,
how they used to oppress people when they
were asking for freedom and fighting for
freedom. That is exactly what this
Government is  doing. Madam, this
Government may have reasons to arrest Dr.
Ram Manohar Lohia who is a Member of the
other House, or our colleague, Shri Rajnarain.
But certainly I protest against the manner in
which hi has been asked to deposit a security
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This is usually asked in the case of
criminals and felons. A person who
is a Member of this House must be
treated as a gentleman as long as he
behaves. It should be enough that
he gives his personal surety and cog
nisance. He wundertakes to appear in
court when he is asked to do so.
Members  of  Parliament  should be
treated with a little more dignity if
'you want democracy in this country

to be respected, and you are now out

to establish a totalitarian sort of Gov
ernment which the Congress Party has
been trying to do particularly in the
last ten years. There has been ero
sion of civil liberties in all respects
except perhaps for the little forum
of  speeches here in this

House. Is this the way to try to remove
outspoken people? People who are critical
sometimes resort to extra-parliamentary
methods which I never approve of; everybody
in this House knows that I never approve of
them; I have always condemned them. But for
that reason I cannot support the ways in
which this Government is dealing with this
matter. We need to be convinced much more
that the iteps that the Government has taken
are the correct steps.

I am sorry the new Home Minister is not
here.

AN HON. MEMBER: He was here.

SHRI DAHYABHAI V. PATEL: T would
like to say a few words to him. Madam, the
new Home Minister, yourself and I come
from the same part o'f this country.

SHRI BHUPESH GUPTA: And that is our
problem.

SHRI DAHYABHAI V. PATEL: It is not a
problem. But we are sorry to see to what state
that city of Bombay is being reduced. When
there is water shortage, somebody says the
non-Maharashtrians must leave Bombay. Two
thousand shops and establishments in
Nagdevi Street have been closed since
October because of the failure of the police to
give them
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adequate protection. What are Mr. Chavan
and his Government here for and what is the
Government of his dear friend, Mr. Naik,
doing in Bombay? Madam, on the 5th of
November, only a few days back, 30,000
shops and establishments in Bombay closed in
sympathy with the 2,000 establishments that
were closed because the Bombay Government
refused or they have failed to give protection.
What is the reply of this wonderful Bombay
Government that we have? "Loot the shops of
the poor coffee shop-owners from South India
who make such delicious 'idli' and serve
coffee which the people of Bombay have not
yet learnt to make, because they are so
popular." The ordinary lower middle-class
people, the office clerks, all these people g°
and frequent these hotels. Why do they go
there? Because they are cheap, they are clean
and they give wholesome food. Why do you
want to drive them out? If that was not
enough, another class of hotel-keepers who
have been in Bombay for a long time, who
have been an institution by themselves, the
Iranis, were also chased. That is the law and
order situation in the City of Bombay. Mr.
Chavan comes from that State.

SHRI B. K. P. SINHA: We are dit-cussing
Delhi.

SHM DAHYABHAI V. PATEL; We are
discussing law and order and what the Home
Minister is going to do. I hope the Minister
will see that this does not happen, that what
happened in Bombay is not repeated here.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): Does he mean that
the Minister or the State Government said so
that those people should leave Bombay? Will
he quote it?

THE DEPUTY CHAIRMAN: He is only
describing the conditions as they exist in
Bombay.

SHR™MATI TARA RAMCHANDRA

SATHE: He has said that the Government has
said that they should leave Bombay.
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THE DEPUTY CHAIRMAN: He has not
alleged it against the Home Minister or the
Government.

SHRI DAHYABHAI V. PATEL: I had
actually asked the Chairman's permission to
raise a call attention so that I cou.d make my
questions more specific on this issue.
Unfortunately my call attention notice on this
matter has not been allowed. I would like to
know what the Central Government is doing
in this matter. Two thousand shops and
establishments are closed from October;
30,000 shops and establishments closed on
one day in sympathetic protest because of the
failure of the State Government to afford pro-
tection to people who want to fo low their
legitimate calling, follow their legitimate trade
practice and live peacefully with their
neighbours doing a useul service to the
community that they hav, been doing for so
many years. The question I pose is that Mr.
Chavan comes here on behalf of the same
party, he is an important member of that
Government, and his dear friend, the hon. Mr.
Naik, is behind him. What is he doing? What
are their views? What are they doing to allay
the fear of the peop'e? I want to know, that is
the question, and I think I am entirely justified
in asking whether this is going to be the shape
of things here.

Madam, I would like to look a few years
carlier even before that. During our struggle
for independence Satara wherefrom the hon.
the new Home Minister comes was known for
the regime of the 'Patri' Sarkar. Ar, we to get
the regime of the Patri Sarkar In Delhi or in
this country? (.Interruptions). That is what I
am asking.

SHRI SHEEL BHADRA YAIJEE: It was
the Patri Sarkar in Satra which expelled the
British people during those days of 1942
August Revolution.

SHRI DAHYABHAI V. PATEL: Is law
and order going to be maintained in De'hi
under the regime of the Patri Sarkar or in a
democratic wav? I was saying that democracy
is in danger and
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I was pointing out the danger. Is it so very
uncomiortable for my friends on the opposite
side to listen to me when I develop my
arguments and point out the dangers that are
facing us, that are facing the democracy that
we are trying to establish here? We are about
to go ahead towards a new general election. Is
this the attitude of the ruling party that is
going to face the polls? Is it so very incon-
venient for them to face the polls that they go
on interrupting us every minute? That is the
question that T want to pose. (Interruptions).
Whether the Government failed to keep order
at that time or not, is a matter that needs to be
enquired into. I would like the Government to
honestly face an enquiry, a judicial enquiry.
My friend, Mr. Vajpayee, has posed that
question. I support the enquiry that has been
demanded from all quarters as to what was the
real reason for the trouble, for the riots and
who were the people. Were agent-
provocateurs also mixed up with the people?
Mr. Vajpayee has pointed out a particular case
of which he has the experience. Were a large
number of agent-provocateurs let loose in the
city i, that big crowd that day? That is a very
serious question that we would like to ask.
And until that question is answered, what we
say on this or do is not important, but what is
important is that there is a serious threat to the
democracy that we want to establish in this
country.

SHRI B. K. P. SINHA: Madam Deputy
Chairman, unfortunately the debate has gone
off at a tangent. The hon. Mover of the
motion put the whole debate in the wrong
perspective by giving long lectures on the
demands of parliamentary democracy, on the
changing personal equations between the
Government of India and the State
Governments and so many other matters. I do
not want to add my irrelevance to that
irrelevance. But let me assure him and let me
assure this House and this country that today
in In-lia we hive an extremely purposeful and
efficlpnt Government, a Government ~ which
has
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sjiven good leadership to this country to times
of crisis and which, I am sure, history will
judge to be an efficient and purposeful
Government.

THE VICE-CHAIRMAN  (SHRI M. P.
BHARGAVA) in the Chair.]

Unfortunately, after some time, there was
an attack from unexpected quarters on a
certain gentleman who has ceased to be a
Minister. Well, it was a happy thing, in my
opinion. Mr. Vice-Chairman, Mr. Nanda is an
old man, too much involved in the Sadhu
Samaj and this puritanic type of business. He
may not appreciate that charge. But let me
assure you—if [ were in Mr. Nanda's position,
I would have welcomed and appreciated this
charge from a charming brigade . . .

SHRI ATAL BIHARI VAJPAYEE:
Charming brigade or charging brigade?

SHRI1 P. N. SAPRU (Uttar Pradesh): But
he is a man of the highest integrity.

SHRI AKBAR ALI KHAN: H, is an
honest man.

SHRI B. K. P. SINHA: Let me assure this
House that people at large feel that Nandaji is
an honest and dedicated type of man and that
he did try his best to do good to this country.
If his fai'ure to control the situation in the
vicinity of Parliament House is enough to
condemn him, then let me remind those who
have seen the days of 1942 and earlier—
Bengal was full of British and American
armies but when the peoDle rose, when
emotions were roused, for near about a year in
Mirfnapore there was no British Government.
Bihar at that time was full of foreign troops
and Indian troops. But I can assure you that in
some areas of Bihar when people rose, for
several months there was no Government.

SHRI P. N. SAPRU: There was no
government in Azamgadh and Ballia.
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SHRI B. K. P. SINHA: There wa* no
government, say, in Ballia, where a
provisional government was being run by the
late lamented Chittoo Pande. One swallow
does not make a summer. Maybe it was an
unexpected unheaval and therefore it could
not be controlled. But then mightier
governments with mightier resources at their
disposal were not able to control such a
situation and this situation—it goes to the
credit of the then Home Minister—was
controlled with the minimum use of force.

Mr. Vice-Chairman, there are two things
which should attract our notice about the
incidents of the 7th. One is the massive nature
of the demonstration, i have witnessed other
demonstrations also in this Capital near the
Parliament House. But it was the Press people
who assured me that in numbers this
demonstration had no precedent. It attracted
the largest number of people. Of course,
certain unsavoury incidents ultimately took
place which led to the use of force. But in
taking note of the trees, let us not ignore the
wood. The wood was the massive
demonstration; the trees were the unhappy
incidents that took place.

Mr. Mani, the hon. Mover, talked of the
Ford Foundation. I am afraid he is living too
much under the influence of the West and its
psychology. As I said earlier, he is still living
under the umbrella of the British Empire
because he is fond of quoting Churchill,
Morrison and others . . .

AN HON. MEMBER: You also quote
British people.

SHRI B. K. P. SINHA: .. .and some
people there, foreign people. Max Muller
once said the Indians . . .

SHRI BHUPESH GUPTA: On a point of
order.

SHRI B. K. P. SINHA: I withdraw.

Any way, Mr. Vice-Chairman, Mr. Mani is
too much obsessed with these
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things. He quoted the Ford Foundation. He
said that this Government does not seem to
have a decisive mind on the issue of cow-
slaughter. Let not Mr. Mani forget that
every  human endeavour, even if it is an
endeavour in the domain of Government, is bv
a process of trial and error, experimenting,
watching the result of that experiment and then
modifying it or proceeding with that
experiment. May be at a certain stage certain
views might be held by certain Ministers of the
Government. But if Government were to
stick to a view which they had he'd at a
particular time, then I am afraid there will be
such, a great rigidity in the affairs of the
Government that Government would cease to
be the representative of th, people. And
therefore, rightly, when the Government saw
the emotions of the people, the feeling®;
of the people, the then Home Minister
{come [out with a wiser statement on the
issue of cowslaughter. People may call us
anti-secular, people may call us get that th3
Prime Minister of this country is the leader
of these obscurantist people. Let us not
forget that this Government operates in a
,million of obscurantist-people. Those who
have been trained ni Western traditions
may call the...

SHRI BHUPESH GUPTA: Do you mean
tosay. . .

SHRT B. K. P. SINHA: Obscurantist. No
Government can afford to ignore the feelings
and emotions of the people on such an issue.
There fore while discussing the incidents, let
us not ignore the fact that the emotions and
the feel'ngs of the great people of this country
are bound up with COw-slau<*Mer. They
would not like cow-slau<»ht.er to continue.
Therefore the d°ci«'*on that was announced
by the ex-Home Minister is a proper decision .

SHRT BHTTPESH GUPTA: Absolutely
wrong, the manner in which you say it.

SHRT B. TC P. STNHA: . . .and it should
be implemented.
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SHRI BHUPESH GUPTA: I, the
Constitution article 48 looks upon it as an
economic problem, to promotf agriculture and
animal husbandry, an not from the angle in
which we fir-it here, for examp e, in this
Deepava issue of the Organiser. Below
written: "Cow in tears", "The mothe cow", The
mother in tears". Not from that point of view.
Cow is not considered the mother of our
Constitution.

SHRI ATAL BIHARI VAJPAYEE: "The
Organiser" is not the Constitution. A paper
has every right to hold its own view.

SHRI BHUPESH GUPTA; I am ot
pleading for it. Certainly our Constitution is
not "the Organiser," I agree. He says . . .

SHRI SHEEL BHADRA YAIJEE: In Soviet
Russia even Comrade Stalin was termed as
father and preceptor by everybody. Why?

SHRI BHUPESH GUPTA: I won-der if
you at all have a political father or a
preceptor.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta. . . .

SHRI SHEEL BHADRA YAIJEE: He has
Stalin as "fife political father.

SHRI BHUPESH GUPTA: I ask if the hon.
Member has any political parentage at all. Mr.
B. K. P. Sinha is a Constitutional lawyer. I
believe he is.

SHRI B. K. P. SINHA: I am not talking of
the Constitution.

SHRI BHUPESH GUPTA: You said our
people are obscurantists. Cow was in view.
Now the Home Minister is expected to act in
accordance with the letter and spirit of the
Constitution. Article 48 of the Constitution is
a directive principle which is not enforceable.
It looks upon the proVem from the economic
point of view. In the marginal note it says:
"Organisation of agriculture and animal
husbandry."
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta, you will
have your say. Mr. B. K. P. Sinha is in
possession of the House. Please take your
seat.

SHRI BHUPESH GUPTA: I obey you.
But 1 was seeking a litt'e light.

SHRI B. K. P. SINHA: Mr. Vice-
Chairman, Mr. Bhupesh Gupta seeks light.
But then let me remind him of the English
proverb, "Where ignorance is bliss, it is folly
to be wise." Let him remain in that bliss.

Mr. Vice-Chairman, unfortunate incidents
took place in the vicinity of the Parliament
House and then force had to be used. I think it
is not for me, sitting in this House, when I did
not watch the whole series of events, to pass
judgment either on the incidents or on the use
of force. But taking a general view, it appears
to me that use of force become necessary and
inevitable. I also feel assured that the use of
force was minimum; otherwise when there
was an assembly of more than two or three
lakhs of people, if force had not been
controlled, if force had been excessive, there
would have been large-scale shooting which
was avoided. In this context a demand has
been made for a judicial enquiry. Well, I have
always been of the view, and I have expressed
It on many occasions in the Consultative
Committee of the Home Ministry, that unless
the use of force is patently and manifestly of
an excessive nature, no judicial enquiry should
be held, because when judicial enquiry is held
those who have maintained law and order have
a difficult time. They have to be subjected to a
long harassment. Though ultimately in many
cases they are absolved and the Government
*meets their expenses, all the same there is
harassment of the personnel and it leads to the
demoralisation of the law and order
authorities. Tn this case, as I have already
said, there is every indication that the force
used was minimum ar.d. therefore there should
be no judicial enquiry because if we have a
judicial enquiry in such a
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situation we have to wind up our law and
order machinery.

I am reminded in this connection, Mr.
Vice-Chairman, of two incidents, one from
India and another from the U.S. Recently
there were race riots and pictures appeared in
many of the American journals where police-
men were standing and watching the race
rioters damaging property and carrying away
property. When they were asked why they
were not taking any action they said that if
they took action, there would be shouts in the
country for a, enquiry and they would have to
face a lot of harassment. Judicial enquiry
_always has an adverse effect on the morale
of the law and order authorities.

A similar situation arose in Bombay some
years back when some property of the Aarey
Milk Colony was destroyed by rioters. There
was a gentleman who was probably the Police
Commissioner then and I had occasion to
have a talk with him. I asked him why it was
that though according to the reports, the
Police force was present within the colony,
they did not take any steps to save public
property. And his reply was that twice or
thrice before there had been judicial enquiries
and the result was that the police force was
demoralised. Therefore, they thought that
discretion was the better part of valour and
they kept quiet. Therefore, a judicial enquiry
in such a situation should never be conceded.

But then I am aware that there is a regular
procedure when loss of life takes place and
there are demonstrations. I hope that enquiry
is proceedingtf>r will proceed after some
time accordingly to that.

SHRI BHUPESH GUPTA: We have
suggested , public enquiry into everything.

SHRI B. K. P. SINHA: But then there are
other aspects of the matter about which the
nation must get authentic information based
on a proper
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probe and proper assessment to find out
whether the incidents really were preplanned,
what were the forces that were working
towards certain ends which led to the
unhappy results on the 7th ...

SHRI BHUPESH GUPTA: Commu-
nalists, religionists.

SHRI B. K. P. SINHA: . . . whether
incendiary articles were brought to the scene
of occurrence as alleged by the press people.
These are matters which have to be enquired
into and it is better that the Government of
India the Parliament and the nation knows
after a proper enquiry as to who was really
responsible for that, whether it was a
preplanned affair or just an incident which
occurred on the spur of the moment.

SHRI BHUPESH GUPTA: Mr. S. K. Patil
wanted to utilise it for his ends.

SHRI B. K. P. SINHA: I am sorry I have
very little time. Sir, I am afraid he has taken
five minutes of my time.

In this connection an issue has been raised
whether demonstrations near the Parliament
House should be allowed or the, should be
banned. I am not talking of the immediate
precincts of the Parliament House. Our
Constitution  guarantees the right of
association and expression of opinion through
demonstration. Therefore, we cannot ban it
abso”tely. But then (t will be proper if we ban
demonstration within a certain area of the
Parliament House because Parliament, if it
has to apply its mind to the business that is
before it .

SHRI BHUPESH GUPTA: We have an
exhibition of how it is being applied.

SHRI B. K. P. SINHA: You will never
allow us to apply our mind, I know that. A
distance, say, of two miles in rny opinion
seems to be a rather little too long a distance.
I wouM urge that one mile would be
sufficient. If within a one mile radius of the
Parliament House no demons-
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tration is allowed that will serve the purpose.

In this connection, Mr. Vice-Chair-man, |
am reminded of my experience in my own
district. These incidents when they take place,
there is something in the air two, three or four
days before and anybody who is a political
worker or anybody who moves amongst the
people can easily sense that something
unusual is going to happen. In such situations
instead of allowing the situation to develop
and then use force and make arrests thereafter,
it is always better to take recourse to
preventive arrests. I am sure this thing will be
borne in mind by the present Home Minister.

SHRI BHUPESH GUPTA: Well, he is
doing that.

SHRI B. K. P. SINHA: i come from a
famous city which was a plague spot so far as
communal rioting is concerned. It has been
my experience as a Congress worker that the
situation really becomes tense only when
irresponsible elements from liquor and toddy
shops join it. It has been my experience that
when trouble flares up, it is the criminal
element which takes advantage of the situa-
tion. In De'hi particular care should be taken
because every big city is the abode of
undesirable, anti-social and criminal elements
who take advantage of the situation. Care
should be taken in cities like Calcutta . .
.(Interruption by Shri Arjun Arora) including
Kanpur.

SHRI B. K. P. SINHA: I do not exclude
Kanpur. Whether it is Calcutta. Bombay or
Delhi, q list of the criminal elements should
be kept by the guardians of law and order.

SHRi BHUPESH GUPTA: I wonder
whether Mr. Kamraj will supply the list.

SHRT SHEEL BHADRA YAIJEE: Mr.
Gupta will supply the list.

SHRT B. K. P. SINHA: When my
undesirable situation begins to develop, at
that stage large-scale arrests
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of these criminal elements should taks place.
Sir, I must be given five more minutes

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I have given you four more
minutes.

SHRI BHUPESH GUPTA: Yes, otherwise
mother cow will be weeping.

SHRI1 B. K. P. SINHA: It is better that
there should be pre-demons-tration arrests
and if there are pre-demonstration arrests,
there will be no disturbance of the law and
order situation and the necessity for larger
arrests after the incidents will not arise.

Lastly let me add, since the Prime Minister
is here and also the Home Minister, these
incidents like cow protection, a steel mill,
student indiscipline these are really part of a
higher malaise. That bigger malaise is the
difficult economic situation in the country.
That bigger malaise is the pinch which every
man in this country is feeling and when
people feel this pinch, they becom, disgusted.
They despair of many things and in ihei,
disgust they are prompted to actions which
are of an undesirable type. A steel mill is an
occasion, cow slaughter is an occasion, the
students' grievance is an occasion of
expression of that discontent. Therefore every
effort should be made by She Government to
remove the basic causes of the general
discontent in this country.

Lastly, I am afraid the bridge that a
democratic Government or even a dictatorial
Government should have between the
Government and the people has been broken.
It is unfortunate that the only propagandist, in
the last* 15 years, the Government of India
had was the Prime Minister of India.

SHRI DAHYABHAI V. PATEL: What
about the A.ILR.?
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SHRI B. K P. SINHA: Till 5 yean back it
was the great Prime Minister, Pandit
Jawaharlal Nehru, after him Mr. Shastri and
to-day our Prime Minister is the only
propagandist that the Government of India
has. In that sense there is no bridge between
the people and the Government and the
Government should try to establish that
bridge as soon as possible.

SHRI BHUPESH GUPTA: How?

SHRI B. K. P. SINHA: The Government
have the resources to do that. I do not say that
the Government should employ the
machinery of the State for that purpose That
will not work but then, this Government is a
popular Government. It has the affection of
the people. It has a great party behind it and
if the Prime Minister and the Home Minister
as well as the other leaders take into their
heads to organise a platoon of people, a
platoon of Congressmen or a platoon of
social wokers who would go and explain to
the people the real situation.

SHRI BHUPESH GUPTA: Dangerous
suggestion.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Gupta, you will have
your chance.

SHR1 ATAL BIHARI VAJPAYEE: Why
not , brigade?

SHRI B. K. P. SINHA: I am prepared even
for a whole regiment.

SHRI BHUPESH GUPTA: Do not come
to Bengal.

SHRI B. K. P. SINHA: That should be
established and people should be asked ty go
to various towns and villages and explain the
real situation, explain the correctness of the
Government's policies on a particular issue.
Let me remind the Prime Minister and the
Home Minister that when in the 20th
Congress of the Communist Party of the
Soviet Union Khruschev denounced Stalin,
the denunciation came in a dictatorial
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was reported time in the newspapers that
many Members of the Communist Party
spread themselvtes throughout the Soviet
Union to convince what Khruschev had said
and done was the correct thing. Even a
dictatorial Government was under that
necessity. I will respectfully add that a
democratic Government is under a greater
necessity. Let that bridge be not kept snapped
and let it be re-established and rebuilt and if
the Prime Minister and the Home Minister
take it into their heads to rebuild that bridge it
can be rebuilt in , very short time.

SHRi MULKA GOVINDA REDDY
(Mysore): Mr. Vice-Chairman, nobody will
feel happy at what happened on 7th
November. We all feel ashamed of the entire
happenings of that day. There was violence
let loose by the crowd and greater violence
was let loose by the police. It was all known
that preparations were made for organising a
mammoth demonstration in front of the
Parliament House on 7th November. I would
ask the Government why adequate pre-
parations were not made to meet this situation
We have now sacrificed and dismissed Mr.
Nanda from Home Ministership and from the
Government. Mr. Nanda has revealed very
important things which were not known all
these days. He has said that he was given to
understand that preparations were made and
deployment of forces was arranged so that if
there was any mishap or any violence
breaking out, that would be put down. We
have different, conflicting and contradictory
versions given to us by Mr. L. P. Singh, the
Home Secretary and by the Lt. Governor,
Shri Jha. Mr. Jha says in his press conference
that he never expected that this big demons'
tration will develop itself into a position
where violence will be used on an
unprecedented scale. On the other hand the
Home Secretary says that he had sufficient
information to  warrant such things
happening, that violence would break out
and that he
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had taken proper precautions to see that it was
put down. Mr. Nanda, the former Home
Minister, has stated in a series of statements
that he had issued to the press that the Home
Secretary was not giving him the proper
cooperation that was necessary to discharge
his functions. Not only he has made this
charge but he has made a very grave and
serious charge against the Prime Minister of
India. That he did not get proper cooperation
from th, Prime Minister and that the Prime
Minister did not have that confidence in him
which is necessary to make a Home Minister
discharge his duties properly, fairly and effec-
tively and he has charged the Prime Minister
that in spite of repeated requests to her, that
the Home Secretary was not giving proper
cooperation to him and should be replaced,
whereas the Prime Minister says that it is
decided by a Cabinet Sub-Committee. Who
are the members of this Sub-Committee—the
Prime Minister the Home Minister and the
Minister concerned. In this particular case the
Hom, Minister is the Minister concerned and
he is the Home Minister. He was acting in two
capacities and his request was turned down by
the Prime Minister. It clearly shows that the
Home Secretary, Mr. L. P. Singh, had greater
support from the Prime Minister and some of
the other Ministers in the Cabinet. It clearly
shows from the statement that the former
Home Minister was given to understand that
proper steps and adequate steps were being
taken to meet the situation but that, unfor-
unately—he has given us t, understand—the
Home Secretary did not co-operate, that even
the papers which he called for from the Home
Secretary wer, not given to him for a month.

SHRI LOKANATH MISRA:
disarmed on his appointment as
Minister.

He ' was
Home

SHRI MULKA GOVINDA REDDY: It is
quite clear from the statement of the Prime
Minister as well as from
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th, statement of the Home Minister that the
Home Minister was dismisses not because of
the incidents that had taken place on the 7th
of November—this i the statement made by
the Prime Minister—but that there were
other reasons for his removal from the
Cabinet. It is evident from the statement of
the Home Minister that there were greater
forces working in the Cabinet to oust him
from the Cabinet. He has stated clearly that
he wanted to put down corruption and that
he wanted to bring politicians in high places
to book. To some extent he succeeded in the
case of Mr. Biju Patnaik, but he was .not
able to succeed in the case of Mr.
Nijalingappa who is a member of the
syndicate  which actually runs this
Government.

SHRi BHUPESH GUPTA:
associate member.

Member or

SHRi ATAL BIHARI VAJPAYEE: Not a
full-fledged member.

SHRI MULKA GOVINDA REDDY: And
he has also referred to another point in his
statement that a conspiracy was hatched at
Ranchi where the little A.I.C.C. met. So it
all points to one clear fact that the Home Mi-
nister, who wanted to put down corruption,
who wanted that whoever is guilty of
corruption should be booked, was not
allowed to do so because the big business
was behind his ouster mov'e. Mr. Atulya
Ghosh and Mr. S. K. Patil, from the very
beginning, played a hand in seeing that Mr.
Nanda was ousted from the Cabinet; and the
Prime Minister has played into their hands
in ousting Mr. Nanda from the Cabinet. I am
not holding any brief for Mr. Nanda. It is
good that he has gone. Every Minister who
is in charge of any Ministry should quite
whenever serious thing3 happen in his
Ministry. Many Chief Ministers have to go
i* many places As has been already pointed
out by Mr. Dahyabhai Patel, there was wan-
ton break down of law and order in many

States. These demonstrations, violent
demonstrations, were organised by
Congressmen themselves, and in some

States with the blessings of the
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Chief Ministers. Photographs have been
published in newspapers that the police were
standing by the side of the demonstrators
who were pulling down or who were
stopping trams It all shows that whenever it
suits them, the Congress and the
Ministerialists will organise demonstrations,
and violent demonstrations at that.

Mr. Vice-Chairman, this is not a mere
question of law and order. If there are
grievances, genuine grievances of the people,
it should be  the duty of all political parties
to ventilate them through demonstrations,
to organise peaceful demonstrations, so
that the people hi authority may open up
their eyes and solve the problems of the
people. You cannot expect political parties
who are in opposition to sit silent and watch
the spectacle of people dying of starvation, of
people  suffering innumerable miseries
because of the policies  of the Government.
It is our bounden duty to organise peaceful
demonstrations and to bring the grievances ot
the people to the notice of the persons in
authority, so that their grievances might be
redressed. We abhor violence. We do not want
to remove the present Government through
violenl methods. ~ We believe in the ballot
box. We believe that we will oust the
Government in th, 1967 elections with the
support of the people and through the
ballot box. But  this change of Government
can take place once in five years. But
then, for five years you cannot expect the
opposition parties to sit idle and watch the
grand drama that is being enacted by the
Congress Party which  is ruling this country
and which is ruining this country.

SHRI AKBAR ALI KHAN: In Parliament
and Assemblies you can pro-tust.

SHRI MULKA GOVINDA REDDY:
Therefore it is necessary that demonstrations
should be organised wherever there are
genuine grievances of the people, for their
redressal. (Interruption.)
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SHRI LOKANATH MISRA: The pity is
that th, Congress has mote extra-
parliamentary activities than in Parliament.

THE VICE-CHAIRMAN (SHRi M. P.
BHARGAVA): Mr. Lokanath Misra, when
you have to interrupt, please get up.

SHRI LOKANATH MISRA: Yes, Sir, but
there was another interruption fay Shri Akbar
Ali Khan sitting.

SHRI MULKA GOVINDA REDDY:
Therefore Sir, I do not agree with some of the
people who said that demonstrations should
be completely banned and that within a two-
mile radius of the Parliament House no
procession or no demonstration should be
organised. I do not agree with that, but we do
want that whenever any demonstration is held,
it should be non-violent, it should be peaceful.
It is quite likely that, when big demonstrations
are organised, some hooligans, som, unsocial
elements, some rowdy elements might take
this opportunity to incite the mob to act in a
violent way, to disturb the peace of the land,
to burn property, take to looting and arson.
We condemn them. Put just because certain
people, certain elements indulge in such
things, the whole mass of the people should
net bi condemned, and parties should not be
prevented from organising such
demonstrations.

Mr. Vice-Chairman, what has happened on
7th of November is a matter which should be
thoroughly examined, thoroughly gone into.
There should be a comprehensive public en-
quiry r.resided over by a Judge of the
Supreme Court, or of a High Court. It is
necessary to enquire into taese things because
so many issues are involved. Big business is
involved. The working of the Government is
involved. Splits in the Cabinet are also there.
We would also like to know
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who ,ver, the persons who were behind this
whole movement. It was reported in some
papers that Mr. S. K. Paul, the Railway
Minister, ordered his Railway Board to run
special trains to bring volunteers to Delhi. So
he is not free from the fact that he was one of
the organisers.

SHRI SHEEL BHADRA YAJEE: How -
Jo you know?

SHRI MULKA GOVINDA REDDY: It
has been reported in the press.

SARDAR RAGHBIR SINGH
PANJHAZARI (Punjab): In which paper?
There has been no such news.

SHRi MULKA GOVINDA REDDY: In
the 'Evening News', in the "Hindustan
Times" Evening News of November 7th.

(Interruptions)

SHRI1 BHUPESH GUPTA: Whether it is ih
or not, let us get it through the inquiry.

SHRI MULKA GOVINDA REDDY: The
Evening News' of November 7th has said that
special trains were allowed to be run to bring
volunteers to Delhi in order to participate in
this massive demonstration. There has been no
contradiction of that report in any of the
newspapers so far. So we take it that the
Railway Ministry had arranged to run special
trains to bring volunteers from different parts
of the country to Delhi. And ;0 I say there are
so many allegations made against the
Ministers. The former Home Minister, Mr.
Nanda has made very serious allegations not
only against the Home Secretary, but he has
levelled serious charges against the Prime
Minister. There is a serious charge against Shri
Atulya Ghosh and also against Mr. S. K. Patil
that they all conspired to oust him from power.
These are the charges which he has made. And
the Prime Minister may have to say some-i
thing about all this. Therefore, it is
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necessary to have a comprehensive enquiry
to go into the whole matter so that all the
facts might be revealed and the
responsibility may be fixed on the guilty
and such occurrences may not occur again.
I, order to see that such occurrences will
not happen again and there is a good and
clean administration in this country, this
comprehensive public enquiry is an
imperative necessity and the demand for
such an enquiry should be ac-:epted. I
entirely agree with the movers of the
amendments, Mr. Vajpayee and M.
Govindan Nair, who have said that a public
enquiry should be ordered into the
happenings of November 7th and also into
the preparations that went for them, as also
into the failures of the Government to rise
to the occasion in order to meet a situation
of this nature. I demand that the
Government should accept the amendment
and see that a public enquiry is ordered.

THE VICE-CHAIRMAN (SHR1 M. P.
BHARGAVA): Shrimati Shyam Kumari
Khan.

SHRI BHUPESH GUPTA (West
Bengal): What about the statement on the
students' agitation?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We will come to that.

SHRIMATI SHYAM KUMARI KHAN
(Uttar Pradesh): Mr. Vice-Chairman, my
predecessors have gone in great detail into
the disputes that the former Home Minister
had referred to in the letter published in the
press. I stand neither to bury Caesar nor to
praise him. I welcome this debate because I
think we could do a little loud thinking and
find out why all this happened, I mean all
this violence, and how it could be stopped.
So far as I know, there is absolutely no
difference between the Opposition and us.
because in every speech of the Opposition
emphasis is laid that they want peaceful and
orderly processions, peaceful orderly life.
Where then does the rub lie? I am afraid for
everything that happens we are apt to put

near Parliament House

the blame on the authorities and we ar, not
taking the blame ourselves even if we are
open to it. When we have processions, when
we rouse passions, when we rouse religious
passions and when we go to the extent of
inviting ascetics and those people who have
retired from this world to take part in public,
political demonstrations, then I am afraid we
have to shoulder the responsibility for the
results of that also. I merely wish to tell my
brother Shri Vajpayee that whereas I feel that
if there is any truth in any of the allegations
that he has made, strong measures should be
taken and strong action should be taken by the
Home Ministry, at the same time he cannot
get rid of the fact that if political parties will
join hands with nagas and other religious
parties, then they will not be able to control
these ascetics who have been away from the
world and who do not know what is peace or
orderly life. You cannot control them or make
them go a particular way.

[THE DEPUTY CHAIRMAN in the Chairj

Therefore, 1 submit, Madam, that there is
some blame attaching to those parties also
who organised these processions. So far as
their charges against the Administration and
the Government are concerned, that the
Government did not take enough precautions,
that the Government was not prepared for this
violence, I have to say this. Mr. Vajpayee
himself told us that when the Jan Sangh
brought out a procession it was orderly. Mr.
Bhupesh Gupta has told us that when the
Communist Party of India brought out ,
procession it was orderdy and it was non-
violent. All the processions that have been
brought out so far have been orderly. We are
living in State where democracy is prevailing,
not autocracy and every procession is allowed
by the State. When the organisers of the
processions  themselves say that the
processions will be non-violent, then the
authorities have no business to make mass-
scale arrests in the town before  the



1493 Motion re statement

[Shrimati Shyam Kumari Khan.]

procession became  violent. They could
take action only afterwards. It would be
illegal for the authorities in Delhi to take
any action against anybody before the
procession  took place. How could the
authorities order a search of every man in

the procession? Would Mr.  Vajpayee
allow it? Would he like it? He'has put the
question why these persons were not

searched for the possession of kerosene.
The crowd that had collected had done so
in private houses. How can you go and search
the houses of the people? I come from"
Allahabad where the naga sadhus come for
religious festivals and whenever the naga
procession comes out there are thousands in
this country who  come to pay homage to
them. I have seen the same thing happen on
7th November. Ladies were given seate in the
front when the procession came and volun-
teers of the Jan Sangh preached from the
loudspeakers, '"Please be orderly. Let ladies
be put in the front seats. Let them have
darshan." 1 was a personal witness to this.
This procession was not only a political
procession, it was not only a procession
against cow slaughter, but it was a
procession which combined politics with
religion and once that combination comes
about, them we cannot be sure that the
demacratic set-up will remain, and non-
violence will prevail.

Now, as for the question of protection of
the cow in this country, the question of
putting a ban on cow slaughter in this
country, various States have differing
opinions. Many States have prohibited cow
slaughter. There are some States which, for
reasons of "their own, have not prohibited it.
But violence of 7th November is not the way
to enforce it. Everyone knows that
Congressmen and non-Congressmen are all
of the same opinion that there should be the
utmost protection given to the cow in this
country. We have a sentiment about the
cow. It is a national sentiment. Mr. Vajpayee
himself told us that , jatha of Mhs-
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lims had also joined them. What would
happen i religious fanaticism is roused? If the
Muslims in India bring out a procession not
to slaughter pigs, would you support it? You
will not. This is a secular State and if we want
to continue as a secular State we cannot mix
the two, politics and religion, and organise
such mixed processions.

About the charges regarding happenings in
the hospital, about bodies being removed and
all that, I have no doubt that they will be
looked info in great detail by our Home
Minister. If there is any truth in the charges I
presume there must be, because an hon.
Member himself has satisfied himself about
it—then I think the severest punishment must
be given. I do not want any misuse of official
power. Official power must be used with the
greatest consideration for the people's sen-
timents. It is because of this that violence
broke out. The police found themselves
absolutely ineffective to stop it. They threw
the tear gas bomb only later on when they had
no other option. They could not do anything
to make the procession disperse. I was an eye
withness from the first floor and r saw some
twenty-five nagas physically grapple with the
police, attempting to enter Parliament.

There is a great hue and cry that
processions should come to Parliament. In m"
opinion not a single procession should come
to Parliament beause of the fact that there is
physically no land outside and empty space
where a meeting could take place. A proces-
sion should terminate at a place where there is
an open plot of land so that the leaders may
sit, so that the general public may not be
disturbed and the traffic may go on all right
and where

the procession can terminate 5 P.M.
with a public meeting. If that

land is within one mile the
procession may come within one mile.
Surely, Parliament does not listen to the
processionists. Parliament sits here within
closed doors and the leaders
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of the various parties present petitions..
Therefore this demand that every procession
must terminate at parliament House ig an
unreasonable demand in my opinion. So far as
the charges against the administration are
concerned, when the riots did take place, I
must praise the authorities that in spite of all
the confusion, in spite of all the conflicting
statements that were given within twelve
hours the situation was brought under control.

AN HON. MEMBER: Within one hour.

SHRIMATI SHYAM KUMARI KHAN:
Actually it was under control within one hour
as my friend here says, By 7 A.M. next
morning normal life had returned to the town
except for that the precaution was taken of
closing down the schools and colleges for one
extra day.

SHRI P. N. SAPRU: The
not last for more than four hours.

curfew did

SHRIMATI SHYAM KUMARI
KHAN: Now, an hon. Member complained
that extra police was requisitioned and it was
requisitioned from Madhya Pradesh and not
from Uttar Pradesh or Punjab. Well, I do not
know how we can interfere from Parliament
with the administrative arrangements as to
from where the particular police force must
come.

SHRI D. L. SEN GUPTA (West Bengal):
That was not the question. The question was
why it was brought from Madhya Pradesh.

.SHRIMATI SHYAM KUMARI KHAN: I
can reply to that. It is quite possible that Uttar
Pradesh and Punjab may not have had enough
police force to spare because they have
various movements in their own States. I say
this is absolutely an administrative matter and
to suggest that .

SHRI LOKANATH MISRA:
Members suspected that it was because

Some
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they had the previous experience in Bastar.
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SHRIMATI SHYAM KUMARI KHAN:
Bastar is very far off and this is another point
that 1 wanted to raise, Madam, that the
Opposition tries to see in very little incident
some political motive. The Government has to
govern; the Government is responsible for
maintaining law and order. If the Government
had wanted to kill all the processionists they
could have armed the police fully and instead
of tear gas shells there would have been
bullets but the Government did not want to do
that. The Government did not even take any
precaution because the Government wanted to
be nonviolent. It had absolute faith in the
processionists that they would be nonviolent
and therefore they did not do it.

SHRI ARJUN ARORA: Misplaced faith.

SHRIMATI SHYAM KUMARI
KHAN: I do not say that the members of the
procession went out and indulged in all the
violence. That is a matter for enquiry and
every incident has to be enquired into in
detail but I do say that the result of the
procession was this spate of violence in the
town. Madam, I have dealt with the question
of processions coming to the Parliament
House.

In the end I will say that every side of the
House is agreed that violence should not take
place. I have not heard even a single member
of the Opposition say that even if violence
takes place processions should be allowed and
taken out. They have all said, 'you make an
enquiry and find out what has happened.’
They want to put the blame on us and on the
administration. When we are all agreed that
violence should n<H take place, then why
should we not agree that we will apply a little
restraint also? Merely finding out political
motives, merely looking to the resignation of
a Minister and trying to find out an excuse to
condemn the Prime Minister will not
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do. The Prime Minister is fully entitled to
have the Cabinet of her choice. It is a
democratic set-up we have and I will not go
into that because the Prime Minister is fully
competent to deal with the situation herself
and it is nobody else's business to interfere in
that matter. It may be that she is correct, it
may be that she is incorrect. As my friend, Mr.
Reddy, said none of the hon. members oppo-
site has any love lost between him and the
hon. Minister who resigned. Nobody liked
him before but everybody started liking him
only because they wanted to impute a political
motive against the present Cabinet. Therefore
I humbly submit that we are not looking to the
main thing. The main thing is that there is
violence in the air; the main thing is that we
are all agreed that a lot of tightening up has to
be done. Whether that tightening up is going
to be done through dismissal of officers or
reinstatement of officers or making those
officers greater men, that is the business of the
Home Ministry and I appeal to my friends on
the opposite side to help us so that we have
orderly Government, we have peaceful life, in
this country and the democratic set up is
strengthened. The objective of all of us is the
same.

Thank you.

STATEMENT RESTUDENTSMARCH
ANNOUNCED FOR  18TH
NOVEMBER, 1966

SHRI BHUPESH GUPTA (West Bengal):
Now, the statement; [ am waiting for that.

THE DEPUTY CHAIRMAN: Well, the
call attention notice in the other House dealt
with, I think, the ban on students' procession
and the call attention notice that you, Mr.
Gupta, gave in the morning deals with the
arrests . . .

SHRI BHUPESH GUPTA: Everything.

[ RAJYA SABHA )
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THE DEPUTY CHAIRMAN: If the Home
Minister so desires he may say something.

SHRI BHUPESH GUPTA: Why 'so
desires'? Let him make the statement.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN). I would certainly
make the statement which I have made before
the Lok Sabha. I would like to make the same
statement; that was purely dea'ing with the
ban on the National Students March as they
call it.

A demonstration before Parliament by
students from different parts of the country
described as "National Students March" has
been announced for 18th November.
According to information available to us, the
demonstration is being organised by
Samajvad Yuva Jan Sang, the Students'
Federation and the U.P. Student's Actioi
Committee. Efforts are being made in several
States, and on a particularly large scale in
Uttar Pradesh, to mobilise students for the
projected demonstration. An order under
Section 144 of the Code of Criminal
Procedure prohibiting processions, public
meetings, etc. in the neighbourhood of
Parliament House, Connaught Circus and
Chandni Chowk has been in force for a long
time. The Delhi authorities however, used to
allow processions ti be taken out to the
Parliament area subject to conditions
prescribed b3  them. Following the
disturbances in Parliament Street and other
neighbouring areas on 7th November the
Deputy Commissioner, Delhi, has issued an
order under Section 144 of the Code of
Criminal Procedure prohibiting processions,
public meetings, etc. in the entire Union
Territory of Delhi Taking into account the
general climate of violence in the country, the
very unfortunate involvement of certan
sections of students in acts of violence and
destruction of public  property,



